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LOK SABHA DEBATES

o

LOK SABHA

Wednesday, May 3, 1995/ Vaisakha 13, 1917 (Saka)
(The Lok Sabha met at Eleven of the Cilock)
{MR. 8reaxer in the Chair

ORAL ANSWERS TO QUESTIONS
[English]
Legal Ald Scheme.

*401. SHRI HARISINH CHAVDA : Will the PRIME
MINISTER be pleased to state :

(a) the number of social action groups functioning
in the country at present, State-wise;

(b) the funds allocated to State Legal Advice and
Advice Board under the legal assistance scheme during
the last three years year-wise and State-wise;

(c) whether the Government have received any
complaint regarding working of these groups;

(d) if so, the details thereof;, and
(e) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ) : (a) The Committee for Implementing
Legal Aid Schemes (CILAS) does not maintain the list
of Social Action Groups functioning in the country but
can only give information in regard to the Social Action
Groups to which grant-in-aid has been released for
legal aid work. Such information is regard to financial
years 1980-81 to 1994-95 is contained in the
Statement-! laid on the Table of the House.

(b) The amounts of grant-in-aid released to the State
Legal Aid and Advice Boards during the last three years,
year-wise and State-wise are indicated in the
Statement-l| laid on the Table of the House.

(c) No, Sir.
(d) and (e). Question does not arise.

STATEMENT-I

Statement showing the number of the Social Action
Groups which have been sanctioned grant-in-aid by
the Committee for Implementing Legal Aid Schemes
from time to time during the financial years
1980-81 to 1994-95.

1 2 3
4. Bihar 18
5. Goa Nil
8. Gujarat 3
7. Haryana 3
8. Himachal Pradesh Nil
9. Jammu and Kashmir 1

10. Karnataka 3
11. Kerala 7
12. Madhya Pradesh 3
13. Maharashtra 7
14.  Manipur 2
15. Meghalaya Nil
16. Mizoram Nil
17. Nagaland Nil
18. Orissa 22
19. Punjab Nil
20. Rajasthan 8
21.  Sikkim Nil
22. Tamil Nadu 3
23. Tripura Nil
24. Uttar Pradesh 11
25. West Bengal 10
26. Delhi 22

STATEMENT-lI

Statement showing the grants-in-aid released to the
State Legal Aid and Advice Boards during the
Financial Years 1992-93, 1993-94 and 1994-95.

S.No. Name of the 1992-93 1993-94 1994-85

Number of Social
Action Groups

S.No. Name of the State

1 2 3
1. Andhra Pradesh 11
2. Arunachal Pradesh Nil

3. Assam 7

State Legal

Aid and Advice

Board
1 2 3 4 5
1. Andhra Pradesh 50,000 2,50,000 -
2. Assam - - 50,000
3. Bihar - 50,000
4. Gujarat 1,05,136 1,00,000 1,00,000
5. Haryana 1,40,000 - 1,50,000
6. Himachal Pradesh1,00,000 - 50,000
7. Karnataka 2,650,000 2,50,000 2,00.000
8. Kerala 1,00,000 - 1,00,000
9. Madhya Pradesh 2,00,000 1,00,000 1,00,000
10 Maharashtra 1,25,000 -
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1 2 3 4 5
11. Origsa 2,00,000 2,00,000 50,000
12. Punjab 25,000 75,000 50,000
13. Tamil Nadu 4,00,000 4,00,000 6,00,000
14. Uttar Pradesh - 1,00,000 2,40,000
15. Delhi - - 35,000
Total 16,95,136 15,25,000 17,25,000
[Translation]

SHRI HARISINH CHAVDA : Mr. Speaker, Sir, there
are thousands of poor people in our country-adivasi,
harijan and illiterate. This scheme is meant for providing
legal aid to them. But it seems from the figures that
every year merely Rs. 15 to 17 lakh are allocated under
this scheme throughout the country. The figures of States
also show very dismal position. What are the reasons
that the poor cannot get the benefit of this scheme?
What do the Government propose to do to stop the
exploitation of poor and to ensure that more and more
people may get benefit of legal aid? My figures vary
from official figures, for example in official figures it has
been shown that three Groups have been sanctioned
grant -in-aid in Gujarat, but according to my knowledge
this number is seventeen. | would like to know reasons
for this?

SHRI H.R. BHARDWAJ : The Central Committee
has been constituted for legal aid. it provides financial
assistance to all the organisations functioning in states
whether these are State Legal Boards or voluntary
organisations. The jurisdiction of this committee covers
all states and committees have been set up in all the
states. Apart from Central assistance, the State
Governments also give them aid. Thus the Voluntary
organisations get legal aid with all this money. These
organisations also raise 50 per cent at their own and
spend in it. | admit that this fund 1s not enough and
more money is needed for this purpose. We aim at
increasing this fund whether it is given by State or
Central Government. Keeping in view the poverty of our
country this amount seems to be insufficient but we
have already passed a National Legal Aid Authority
Law in this House for this purpose. It will launch a
comprehensive legal aid programme throughout the
country and apart from the grant given by us, the State
Governments will also provide funds from their budgets
for it because the Central Government wants to gear up
this movement. It is possible only when the State
Governments will pay their full attention towards it
because they have to implement the scheme.

SHRI HARISHINH CHAVDA : Mr. Speaker, Sir, the
amount of the assistance is only Rs. 15-17 lakh. What
is the criteria for giving assistance to states participating
in this scheme?
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SHRI H.R. BHARDWAJ : Mr. Speaker, Sir, we have
a grant of Rs. 40 lakh which is passed by this House.
We do not give grants to State Governments. We give
it to the Legal Aid Boards functioning in the States. The
Legal Aid Board have been set up under the laws
framed by respective State Governments. There is no
uniformity all over the country. But wherever money is
needed for convening Lok Adalats fund is released.
The Chief Justice of India is its patron and he releases
the fund. The Matching grant is released by Government
or the organisation convening the Lok Adalat. The
present position is this that these organisations or State
Governments hesitate in getting the grant out of the
fund of Rs. 40 lakh. | need your help in launching a
large movement for providing Legal aid which will create
awareness among masses to solve the problems of
Scheduled Castes, Scheduled Tribes, backward classes,
women and children enable us to provide them equality
under Article 14. This is the objective of Article 39A of
the Constitution. | think that whole House will agree on
this issue. That Act has been passed and Rules are
being framed. The State Governments are also
considering this matter. After formulating these Rules
the amount of funds may be increased to crores of
rupees. There is no difficulty in it. | can ask more funds,
if the allocated amount is spent properly.

‘SHRI DATTA MEGHE : Mr. Speaker, Sir, it is a good
work but nine states have not been allocated any fund
so far and this is meagre amount. How many persons
will be benefited by this amount? An amount of
Rs. 1 lakh 25 thousand was given in Maharashtra during
92-93 and thereafter not a single penny was given
during 93-94 and 94-95. Had the Government not
received any proposal from the State Government or
there was no provision in the budget, please furnish
details thereof. .

SHRI H.R. BHARDWAJ : Mr. Speaker, Sir, | would
like to tell the Hon. Member that Legal Aid Organisations
are doing commendable job in Maharashtra. They have
their own resources and do not require our help. We
are always ready to help them. They may ask us for
grant. There is no question of denying grant by Central
Committee if demand comes from any quarter from
where it is demanded, it will be fulfilled from there. We
will not provide grant unless it is meant for any
programme.

The Committee evaluates the programme given by
them. The instalment is released dnly after examining
the expenditure. Therefore as | have said that if the
State Governments need money, why do they not ask
for it? Tamil Nadu Government has done a commendable
job and a grant of rupees 6 lakh has been sanctioned
for it Karnataka and Andhra Pradesh have also
performed well and the States where the Legal Aid
Boards are working, do get more amount, but there is
no discrimination. The State Government of Maharashtra
has spent much on the judicial infrastructure. We have
also given the full grant. if they want to get more work
done on legal aid, there will be no gaucity of fund.
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SHRI ANNA JOSHI : Mr. Speaker, Sir, it has been
stated in the reply of the question that there are 9 states
where social action groups have not received any
assistance during the last 15 years and the Central
Government does not have any registration or
information about it. | would like to know through you
the names of those action groups or agencies which
are working in these 9 States for the last 15 years.

SHRI H.R. BHARDWAJ : Sir, | have mentioned their
number in the reply and their list is very long. If the
Hon. Member wants, | will give him the list.

[English]

SHRI SHARAD DIGHE : | would like to know
specifically whether, before releasing this grant-in-aid,
the Government asks for any schemes from the States.
Do you ultimately monitor as to whether those schemes
are properly working and whether this amount is being
spent or not? | would like to ask you specifically whether
in 1993-04 and 1994-95 the Maharashtra Government
has submitted any demand for legal aid.

MR. SPEAKER : That point has...

SHRI H.R. BHARDWAJ : Sir, | wil explain. A little
explanation is needed and | think he will be satisfied.

Maharashtra’s performance in legal aid programme
is second to none. They have held 1239 Lok Adalats.
They have settled about 70,000 cases of amnesty. Out
of the 70,000, they have settled 17,342 motor accident
cases. They have disbursed compensation to the tune
of Rs. 76,62,85,114/-. So, their performance is not bad.
But Maharashtra has certain advantage, certain culture
which makes it sometimes self-sufficient and sometimes
they ask for it. We do not have any proposal for giving
more money.

SHRI SHARAD DIGHE : Have they not demanded
any money?

SHRI H.R. BHARDWAJ : No, they have not. You
give me a proposal and | will give you money.

SHRI AMAL DATTA : It is shocking to see that the
Ministry does not have any knowledge of the Social
Action Group's working in the field of legal aid. They
say, they only have the list of those whom they give
grants. Is it not the duty of the Ministry to maintain a full
list and then to select out of those, by monitoring their
activities, to whom to give the grants? That is my first
point. Secondly, regarding how much amount would be
approved by this House, as the Minister said, is it not
really the choice of the Ministry to come before the
House and take more money from the House for the
purpose of legal aid scheme? Why has it not been
done?

MR, SPEAKER . He has stated that the money
which is provided in the Budget is not spent because
there are no takers.
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SHRI AMAL DATTA : There are no takers because
they do not go to the right people. They do not know
whom to go to. They only go to people who come to
them for grants. .

MR. SPEAKER : There are State Governments and
the Central Government, and there are no takers.

[Translation]

SHRI RAM VILAS PASWAN : Mr. Speaker, Sir, the
Hon. Minister has said that the money is not spent. is
it one of the reasons that the procedure of legal aid is
very much complicated and the poor can never get
justice in it? Will the Hon. Minister inform if he had ever
talked to the State Governments about the procedure of
giving money? Secondly, the money should directly
reach the poor beneficiaries. |f someone wants to hire
the services of an advocate then the affulent person
has the services of a renowned lawyer while the poor
person can not hire the services of an ordinary advocate.
Has the Central Government talked to the State
Governments in this regard so that the benefit reach
directly to the beneficiary and has any solution been
found of this problem?

SHRI H.R. BHARDWAJ : Sir, | have submitted that
all the State Governments have Legal Aid Boards and
the Ministers or the Chief Justices are the Chairman.
The State Governments are very much responsible for
their social justice. Therefore, they should prepare their
schemes every year regarding the requirement of social
justice and legal aid and if they bring it to 50 percent,
we will give the grant. We are clear in our intention that
the Harijans, Adivasis, the Scheduled Tribes and the
women, whatever their income may be, have the
statutory right to have legal aid.

SHRI RAM VILAS PASWAN : My question is as to
when the Central Government grants money for
expenses then has it talked to the State Governments
to know that the money reaches the beneficiaries
directly and have they been taking any advantage of it?
If so, the number of the beneficiaries, who have been
benefitted under this scheme?

SHRI H.R. BHARDWAJ : | am giving the full figures.
MR. SPEAKER : Please send in writing.

SHRI H.R. BHARDWAJ : | would like to have your
permission to give reply to one of his question. | would
like to inform about the benefit. There has been 10841
Lok Adalats in the whole of the country and rupees 698
crore has been distributed among the poor as
compensation. It started in 1986 and has completed 10
years. This is the total performance.

SHRI RAM VILAS PASWAN : Give the figures of any
one year, what do you mean by 10 years.

SHRI H.R. BHARDWAJ : You may listen about one
year. Merely talking will not serve any purpose. If you
want figures | will give you but these Legal Aid Boards
do not come under the perview of Central Government.
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MR. SPEAKER : Please, let it be known in the
Consultative Committee.

[English]
Utilisation of NCES

*402. SHRI N. DENNIS : Will the PRIME MINISTER
be pleased to state :

(a) whether the non-conventional energy sources
are being utilised fully in the country;

(b) it not, the reasons therefor;

(c) the steps taken/proposed to be taken to make
maximum use of these sources; and

(d) the amount proposed to be spent in this regard
during the current financial year?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES AND
MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA KUMAR) : (a) to (d).
A Statement is laid on the Table of the House.

STATEMENT

Renewable Energy. sources, the Sun, Wind, Water,
Biomass etc., are abundantly available in our country.
These have to be tapped through cost effective
technologies. In order to efficiently utilise these
resources, Ministry of Non-Conventional Energy Sources
1s implementing a wide ranging set of programmes
spanning several areas covering decentralised energy
sources and grid and non-grid power. The main
programmes being currently implemented include
Improved Chulha, Biogas, Biomass, Solar Photovoltaics,
Solar Thermal, Wind Energy, Small Hydro Power,
Biomass Co-gerneration, Energy Recovery from Urban,
Industrial and Municipal Wastes These programmes
are designed to exploit fully the large potential available
from these sources.

After about 15 years of efforts and expenence in
research rnd development demonstration and
extension in this field, the Ministry 1s now moving to a
liberalised policy regime and i1s giving market orientation
to the commercially viable technologies Various fiscal
and hinancial incentives such as 100% depreciation,
tax hohdays, wheeling and banking of power, subsidies
for rural applications and emerging technologies etc.
are being provided to maximise use of renewable energy
devices. The Eighth Plan target u! generating power
from renewable sources has been raised from 600 MW
to 2000 MW and a substantial expansion of the rural
and urban energy programmes is envisaged The major
constraints in accelerated exploitation of the vast
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potential of renewable energy sources are, non-
availability of cost effective technologies in certain areas,
high initial investments, and uneven playing field
vig-a-vis conventional power.

A budget provision of Rs. 247 crores has been
made by the Central Government for the current financial
year for the development of renewable energy sources.

SHRI N. DENNIS : May | know from the Hon. Minister
the steps taken by the Government for involving private
sector and NRIs for the promotion and utilisation of
non-conventional energy sources? May | know whether
the Government have evolved a comprehensive
national policy on it? And may | also know the strategy
and action plan adopted by the Government in this
regard?

SHRI S. KRISHNA KUMAR : Sir, till about two years
ago, the non-conventional energy sector programmes
were fully funded by the Government viz., almost 100
per cent funded by the Government. In the last two
years, making full use of the New Economic Policy of
the Narasimha Rao Government, we have involved the
private sector in the development of these energy
sources in a very big way. Now, for every rupee in the
Budget, at least, nine rupees have been attracted
through the private sector and the market for
development of renewable energy sources. The private
sector involvement is one of the main plans of this
sector and the Ministry's programme.

As regards the targets, we have enhanced the
targets given to us in the Eighth Plan four times. The
onginal target was 500 M.W. and now we have ourselves
unilaterally increased it to 2000 M.W. and we are well
on the way to achieving it. This is again because the
private sector has been involved in a big way. Without
Budgetary outlays, investment is coming, both from
inside and outside the country.

As regards foreign investment, more than 90
Memoranda of Understanding have been signed
between the Indian private sector and the foreign private
sector for investment in this sector. Two billion dollars
worth MoUs have been signed with the United States
alone. The investments will flow in the next two or three
years. We have a policy, the Government always have
a policy, now we are re-framing the policy and we hope
that we will be able to come to the Parliarhent with a
new renewable energy policy for the whole country. The
draft is under preparation in consultation with the best
technical talents available through international
agencies all over the world.

SHRI N. DENNIS : The Hon. Minister has stated
that there are a number of agreements with foreign
countries for promotion and full utilisation of non-
conventional energy in this country. May | know the
details on the prospect of ocean thermal station at
Kulasekara Pattinam in Tamil Nadu and may I. know the
incentives that are given for the generation of wind
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energy to the whole of the country in general and Tamil
Nadu in particular? May | know the places identified by
the Government.....

MR. S8PEAKER : No, no. This is bacoming too wide a
question. It will require a lot of information. Briefly you can
give it to him.

SHRI 8. KRISHNA KUMAR : The Government of
India is acting as a catalyst, the Government of Tamil
Nadu has entered into an MoU with a U.S. firm called
M/S. Sea Solar Power Inc., for setting up of 100 MW
ocean thermal energy convertion plant off the coast of
southern Tamil Nadu near Kulasékarapuram which is
obviously the Member's constituency. This involves
$ 250 million which have to be brought in by the foreign
firm and the Government of Tamil Nadu is to get power
at Rs. 2.25 per KW. This technology is in the process
of evolution. The delay is only because the investor has
to raise the resources and | understand that he is trying
to raise it from the Government of United States. We
have also helped him when the Energy Secretary of
the United States visited India. This is a landmark project
and we would like to implement it as early as possible.

As regards incentives for wind energy generation,
Sir, we give 100 per cent depreciation on machinery,
the facility of wheeling and banking of power and
remunerative prices for power. Special incentives have
been announced by about seven State Governments
which are specific to each State, like exemption from
sales tax, tax holidays etc. As a result of the incentive
package, the wind energy programme is catching up in
a very big way in India. India is already the fourth wind
energy producing nation though we effectively started
the programme two or three years ago. The Government
of Tamil Nadu and the Tamil Nadu State are doing well.
Thiee-fourths of wind energy production in India today
1s contributed by the State of Tamil Nadu.

SHRI NIRMAL KANTI CHATTERJEE : Sir, this
renewable energy is relevant for two causes. One is
that the source is renewable and wasting assets are
not dependant upon’like coal or gas. But it has another
aspect which is also very important. It is pollution free
compared to other sources of energy and yet
unfortunately upto now the cost efficacy of the renewable
energy generation is such that only the rich can have
access to it. The poor can still not utilise it. But there is
one area which is energy recovery from urban industrial
and municipal wastes. Now, this is an area where the
Central Government 1s keen on pollution control also.
This urban waste disposal has to be treated very fast.
Is the Centre prepared to help the various municipalities
so that they can go in for generating energy or disposing
of the wastes in municipalities at large?

SHRI S. KRISHNA KUMAR : As regards the first
part of the Hon. Member's question, renewable energy
technology is in various stages of development, from
research and development to commercialisation. Four
technologies have already become commercial when
compared to conventional, thermal and other power,
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namely, wind energy, small and mini hydro cogeneration
and some of the latest technologies like solar
photovoltaic energy. There is no rich-poor dividc in
technology.

One of the advantages of renewable energy is not
only that it is pollution free but also it is amenable to
decentralised power generation in the villages making
use of local resources. Therefore, many of our
programmes are really rural development and anti-
poverty programmes like bio-gas and improved chullah
which have contributed to the improvement of life of our
rural community.

As regards the Urban Waste Energy Programme,
my Ministry is in the porcess of evolving a national
programme called ‘Urban Waste to Wealth'. The Hon.
Member is right in so far as environmental safety is
concerned. in order to ensure the environmental safety,
already urban waste disposal programmes are under
implementation in the country. Along with that it is
possible to produce power...

MR. SPEAKER : Mr. Minister, this is a short question.
| cannot ask the Members to be short and brief if you
are going on like this. The short question was :

“Are you going to help the Municipalities to
use the urban waste?”

SHRI S. KRISHNA KUMAR : On the first part he
was asking something.

MR. SPEAKER : No, to this question there is no
reply.
(Interruptions)

SHRI S. KRISHNA KUMAR : Yes, we are going t
help. )

[Translation]

SHRI VIJAY NAVAL PATIL : Mr. Speaker, Sir, with
the need for conventional energy, the need to have a
non conventional energy as well is also being felt more
these days. There was .a complete power failure for
three hours in Bombay on the Ist of May after Shiv
Sena-BJP Government came to power in
Maharashtra.. (Interruptions).. A proposal to set up an
Ocean Thermal Station near Madras city has been
approved and the construction work has begun. | would
like to know from the Hon. Minister whether they are
planning to set up any such station near Bombay as
well so as to exploit ocean energy?

[English]

MR. SPEAKER : Only effective parts of the question
should be replied.

SHRI S. KRISHNA KUMAR : All right, Sir. The Ocean
Thermal Energy Technology possibilities which have
been availed of in Tamil Nadu are available only,
according to the current scientific knowledge, in the
Bay of Bengal and the Arbian Sea, that is in the Southern
Indian Penninsula.
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[Translation]
No Industry Districts

+
‘403, SHRI LAKSHMI NARAIN MANI! TRIPATHI :

SHRI LALL BABU RAI :
Will the PRIME MINISTER be pleased to state :

(a) the names of ‘No industry’ districts in the country
as on 1.4.95, with break-up, State-wise;

(b) the names of those districts included in (a) above
in which an industrial unlt is under installation or under
consideration;

(c) whether the State Governments have been
asked to explore the possibliity of bringing these districts
on the industrial map of the State;

(d) whether any survey to identify potential industries
in such districts has been undertaken directly by the
Central Government or by the State Governments
concerned with financlal support from the Central
Government; and

(@) whether the Government propose to encourage
the private sector to set up Industries in ‘No Industry
Districts?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF INDUSTRIAL
DEVELOPMENT AND DEPARTMENT OF HEAVY
INDUSTRY) (SHRIMAT! KRISHNA SAHI) : (a) to (e). A
Statement'is laid on the Table of the House.

STATEMENT

(a) 93 Districts were Identified as ‘No Industry
Districts' in the country. The list is as per the Annexure.

(b) No such data is maintained.

(c) and (d). The Scheme of ‘No Industry District’
was introduced with a view to providing special Impetus
to industrialisation of these areas. Survey to identify
potential industries was to be carried out by the State
Government as a part of the Scheme No survey was
directly undertaken by the Central Government.

(@) After the New Industrial Policy, investment
decisions are left to the commercial perception of
entrepreneurs. However, strong and stable infrastructure
Is a pre-requisite for industrialisation. The Central
Government is Impleamenting the Growth Centre Scheme
with the twin objectives of correcting regional imbalances
and Industrialisation of backward areas with view to
making investment more attractive for the entrepreneurs.

ANNEXURE

List of districts which have no Large or Medium
. scale industries

1. ASSAM

1. Lakhimpur
2. North Cacher Hills
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BIHAR

1. Aurangabad

2. Bhojpur

3. Khagarla

4. Nalanda

5. Purnea

6. Saharsa (including newly carved out district

" of Madhopur)

GUJARAT

1. Dangs
HIMACHAL PRADESH
1. Chamba

2. Kangra

3. Kinnaur

4. Kulu

5. Lahaul and Spitl
JAMMU AND KASHMIR
1. Doda

2. Kupwara

3 Ladakh

4, Poonch

5. Pelwama

6. Rajagri

7. Udhampur
KARNATAKA

1. Bidar
KERALA

1. Wynad

2. Idukki
MAHARASHTRA

1. Gadchiroli
MADHYA PRADESH
1. Balaghat

2. Bhind

3. Chhatarpur

4. Chhindwara

5. Damoh

6. Datia

7. Dhar

8. Guna

9. Jhabua
10. Mandla
11. Narsinhapur
12. Panna
13. Rajgarh
14, Seonl
15. Shivpuri
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10.

11.

12.

13.

14.

15.

16.

17.

Oral Answers

18. Sidhi

17. Surguja
18. Tikamgarh
MANIPUR
Manipur (Central)
Manipur (East)
Manipur (North)
Manipur (South)
Manipur (West)
6. Tangnoupal
MEGHALAYA

1. East Garo Hills
2. West Garo Hill
3. Jaintia Hills

4. West Khasi Hills
NAGALAND

1. Tuensang
ORISSA

1. Balasore
2. Bolangir

o hoODbD -

3. Boudh Khondmals (Phulbani)

RAJASTHAN

1. Jaisalmer
2. Sirohi
3. Barmer
4. Churu

SIKKIM

1. Gangtok
2. Gyalshing
3. Mangan
4. Namchi

TRIPURA

1. North Tripura
2. South Tripura
3. Waest Tripura

UTTAR PRADESH

Banda
Chamoli
Fatehpur
Hamirpur
Jalaun
Jaunpur
Pauri Garhwal
Sultanpur
Tehri Garhwal
Uttar Kashi
Kanpur Dehat

-h
fToCo®NOOAON -

-
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18. WEST BENGAL
Bankura
Cooch Behar
Darjeeling
Jalpaiguri
5. Malda
19. ANDAMAN AND NICOBAR ISLANDS
1. Nicobar Islands
20. ARUNACHAL PRADESH
1. Kameng
2. Siang
3. Subansiri
4. Tirap
21. LAKSHADWEEP
1. Lakshadweep
22. MIZORAM
1. Alzwal
2. Lunglez
23. DADRA AND NAGAR HAVELI
1. Dadra and Nagar Haveli

LN

Total Number of ‘No-Iindustry Districts'-93.

SHRI LAKSHM! NARAIN MANI TRIPATHI : Mr.
Speaker Sir, the reply of my question, laid on the table of
the House seems to be irrelevent. My first question was
about the number of no industry districts upto 1.4.95.
It has been stated in the reply that 11 districts are no
industry district in Uttar Pradesh and Sultanpur is shown
at serial number eight in it, while, Sir, it is very waell
known that during the time of Shri Sanjay Gandhi and
Shri Rajeev Gandhi most of the industries were set up
in Sultanpur. There is no mention of border districts and
the districts of Tarai which are close to Nepal in this list
and which are no industry districts.

| would like to know in the first part of my question
that district Bahraich, which is a border district of Tarai
in Uttar Pradesh is no industry district. Has the
Government conducted any survey to set up any industry
there?

SHRIMAT| KRISHNA SAHI : Mr. Speaker Sir, | have
stated in my writtan reply that the Central Government
does not conduct a survey directly. Perhaps the State
Government had to conduct a survey under this scheme
to set up industries there. The list of the no industry
district which has been given by me to the Hon. Member
was prepared by the District Industry Centre in 19798-80
and it was prepared on the basis of the districts
mentioned in the district action plan. No-industry district
Is the district where there is no small or medium
industrial unit. The district scheme was formed on the
basis of the districts mentioned in it. | have handed over
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the list to him as per that only and so far as Bahraich
is concerned, it was not under 1979-80 plan. If any
medium industry has been registered there then it is
not covered under the no-industry definition. Therefore,
perhaps that district has not been included in the list.

SHRI LAKSHM|I NARAIN MANI TRIPATHI : Sir, my
question was very clear as to whether any survey was
conducted upto 1.4.19957 But what the Hon. Minister
has sald is correct. Secondly the ‘b’ part of my question
has been replied that after the new economic policy,
the decisions regarding Investment will be enquired
into. | would like to know from the Hon. Minister through
you if the Govenrment is aware of the growing terrorism
in the border terai areas and its main reason is the
growing unemployment among the youths. The reason
of this unemployment is that the industries were to be
set up in a proportionate way after conducting a survey
during the last 50 years but these have been set up on
political basis instead of proportionate way.

| would like to know from the Government that in
the border districts and on the Terai districts no industry
have been set up even after 50 years of independence.
Will the Government contemplate to set up industries in
the border districts specially in my district Bahraich after
conducting a survey?

SHRIMAT! KRISHNA SAHI! : Mr. Speaker Sir, our
present policy is that we cannot compel any
enterpreneur to set up industry in a particular State.
They can set up industry in any district where the
enterepenure are interested and facilities are available
and they get encouragement. The Central Government
is running a scheme of growth centre which is not
based on district industries but or the recommendations
of the State Government.

[English]

SHR!I MANABENDRA SHAH : Mr. Speaker, Sir, |
would like to draw the attention of the Hon. Minister to
the answar (e), which, 1 think, is full of contradictions.
She starts by saying that strong and stable infrastructure
is a pre-requisite for industrialisation and then she goes
on to say about the twin objectives of correcting regional
imbalances and Industrialisation of backward areas. |
think, these are contradictions because if | see the U.P.
hst, it means to say that the hilly areas will never have
infrastructure and, therefore, they will never have the
advantage ot this thing. So, | would like to have a
clarification on this issue, how are these going to he
mended together so that there is no controdiction.

MR. SPEAKER : it is a very good question

[Translation]

SHRIMATI KRISHNA SAHI Mr, Speaker, Sir, | have
already informed the Hon Member. For hilly region he
has . (interruptions)

MAY 3, 1995
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MR SPEAKER : He has asked as to how will the
Government ameliorate the backwardnaess of those areas
where there is no Infrastructural factlity and one cannot
compel the Qovernment to set up an Industry at such
places.

SHRIMATI KRISHNA SAHI : Mr. Speaker, Sir, | have
~‘ready told that the Central Government has framed a
scheme of opening district industrial centres. Though
the State Governments make their recommendations
yet infrastructural tacility provided by the Union
Government is being utitised to develop industries. The
Hon. Minister of Finance had announced about growth
centres, transport subsidies snd tax holidays for this
purpose. The Government has opened district industrial
centres under its basic industrial scheme. Locations
are selected in all the districts and the State
Governments send their names to Central Government
after their recommendations. The Union Qovernment
have introduced this scheme since 1988. 70 districts
have been selected for opening 69 growth centres. The
same scheme is prepared for hilly areas also.

SHRI CHANDRA JEET YADAV : Mr. Speaker, Sir,
you tried to bolster the Hon. Minister to some extent, but
he did not understand it. It is a very serious problem.
The Hon. Minister has given an out of date reply. Shri
Tripathy ji cited an example of Sultanpur where so many
industries were set up. But the same is included in the
list of backward districts. Several other districts are totally
left out. The question was asked on 1st April, 1995 but
the Hon. Minister is furnishing the information betore
the august House of 1979-80 and said that it was the
responsibility of the State Governments to look into the
matter and inform the Government But | would hke to
submit that it was the basic responsibility of Pianning
Commission. At first the Government named t o~ Zerc
Industry District, thereafter ‘No Industry District The
Union Government chalked out the scheme to remove
imbalance so that backward states and backward
districts should no longer remain backward and proper
development of the country may take place. Under the
new industrial policy 1t is the national duty of the
Government that the backward areas, states and people
may not remain neglected. if those areas are neglected,
the poor will become poorer. the backward will become
more backward. Whether the Government will prepare
any infrastructure, so that industrialist may go there? It
there will be no roads, power, Transport and telephone
etc., no body will go there. | would like to know from the
Hon. Minister whether the Government will accept the
responsibility and make a comprehensive plan therefor.

SHRIMATI KRISHNA SAHI . | would like to inform
the august House that district growth centres have been
introduced since 1988 under the new industrial policy.
Moreover, 54 growth centres ate set up in backward
areas out of 69 In the absence of infrastructural tacility,
there will be certainly some difficulty. This scheme has
been started with an amount of Rs. 30 crore out of
which the Union Governmen! picvides Rs 10 crore tor
infrastructural facilies n distict ...(Interruptions)



17 Oral Answers

SHRt CHANDRA JEET YADAV : How much
Infrastructural faciities can be arranged with Rs. 10
crore?...(Interruptions)

SHRIMAT! KRISHNA SAHI : Under the new policy
of the Government, the Union Government, the Bihar
Govemment and Financial institutions have to do It. For
this purpose the Union Government provides Rs. 10
crore, the State Government provides an amount of
Rs. 5 crore. An amount of Rs 5 crore is mobilised from
borrowings market and financial Institutions make
arrangement for Rs. § crore. The State Government,
Union Government and financial Institutions, all three
have to contribute in its implementation but this is the
scheme of Union Government.

SHRI CHANDRA JEET YADAV : It is not more than
a drop in the ocean. What is your scheme?

MR. SPEAKER : Shri Chandra Jeet Yadav has asked
hia question. Now it is the turn of Shri Surya Narayan
Yadav.

[English]

SHR!I LOKANATH CHOUDHURY : Please tell her
to come prepared.

[Translation]

MR. SPEAKER : No, your name Is not Surya
Narayan Yadav.

SHRI SURYA NARAYAN YADAV : Mr. Speaker, Sir,
you unaerstand very well the answer being given by
the Hon. Minister. State-wise names of districts have
been given In this list which was prepared on the basis
of survey conducted recently by the Union Government.
Right from the inception of the liberalised policy, the
Government does not agree to set up Industries in
interior areas. Hon. Minister, Madam, several
industrialists will come forward to set up industries in
nelghbouring areas of Delhi and will set up their
industries Sir, through you, | would like to know from the
Hon. Minister whether the Governmeént is going to set
up industries on priority basis in those districts which
are shown in statewise list where no big, medium or
small industries are set up?

MR. SPEAKER : She has replied to it. The
Government has no such policy.

"SHRIMAT! KRISHNA SAH! : Mr. Speaker, Sir, | told
that there are 70 industrial growth centres in the country.
The number of selected growth centres is 69 Substantial
progress {8 going on at 22 selected growth centres. As
you are tatking about Bihar, no proposal has come from
that state 30 fay, therefore, the work has not been started
there. '

SHMRI SURYA NARAYAN YADAV : Mr. Speaker, Sir,
virtually the Hon. Minister always tries to escape from
questions. it the State Government has not sent any
proposal what (s the Union Government doing?
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SHRI VIJOY KUMAR YADAY : Mr, Speakar, Sir, just
now the Hon. Minister revealed that setting up growth
cenre scheme Is the scheme of Union Government and
it is meant for backward districts. Now | would like to
ask her a specific question whether it.is not a fact that
the name of Nalanda, which Is my constituency is
included In the list of backward districts and the name
of Begusaral which is her constituency is excluded
therefrom. The growth centre sanctioned for Nalanda
has been shifted to her constituency because of political
reasons.

SHRIMATI KRISHNA SAHI : No, this is not true.

MR. SPEAKER : It Is all right that you are discussing
it face to face.

[English]

DR. KARTIKESWAR PATRA : Mr. Speaker, Sir, 93
districts are identified as ‘no industry districts’ in the
country. Sir, out of this, in Orissa, three districts have
been identified, that is, Balasore, Bolangir and Boudh
Khondmals. Mayurbhanja district should also be
Included. | want to know from the Hon. Minister whether
any survey report from the State Government of Orissa
has been put up before the Central Government for
identification of potential industries in these districts or
not. Also | want to know whether any infrastructure
sanction has been provided for these districts for the
growth centres to be established therein or not.

Also, has any survey report been submitted to the
Central Government for the potential industries to be
developed In these districts? Have any discussions
taken place between the State Government and the
Central Government for the establishment of those
potential industries in these districts?

SHRIMATi KRISHNA SAHI : No such report has
come fiom Orissa.

[Transiation]

It the Hon Member insists | will get it examined
again

MAJ GEN ‘RETD) BHUWAN CHANDRA
KHANDURI . Mr Speaker, Sir, certain mistakes have
been detected in reply. | would like to seek one more
explanation trom the Hon. Minister. This question is
about '‘No Industry District’ He was just talking about
large and medium Industnes. Is there any separate list
of those districts where even small industries are not
set up? The Hon. Minister has furnished a list of 65
districts of Uttar Pradesh Out of 5 districts in the
Garhwal division 4 districts are backward and they have
been declared no industry districts for past several years.
The Hon. Minister has stated that the entire responsibility
rests on the State Government But the Central
Government is aiso not doing anything to fulfil its
responsibility She was talking about tax holiday The
Hon. Minister of Finance had announced last yeai that
those industrialists would get tax exemption for five
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years who would set up industries in backward areas.
The areas of Uttranchal were not included in it. 1 had
also stated at that time that something had to be done
for those no Industry areas of Utiranchal. is the
Government looking Into all these issues or taking any
initiative in this regard? Has any initiative been taken
to grant tax holidays in these areas? i not...(Interruptions)
Has the Hon. Minister consulted the Ministry of Finance
to provide tax holidays in these no industry areas?

SHRIMAT! KRISHNA SAHI : Mr. Speaker, Sir, the
matter is related to that Ministry of Finance.

MR. SPEAKER : He wants to know whether any
proposal has been sent from your Ministry.

SHRIMATI KRISHNA SAHI : Yesterday itself the Hon.
Minister of Finance has stated in Rajya Sabha that
such areas are being identified as to where the tax
holiday will be provided and where it, will be not
provided...(Interruptions)

MR. SPEAKER : Now Question No. 404.

SHRI HARADHAN ROY : | am not given my chance
to ask the question. |, therefore, leave the House.

11.47 hre.
(Shri Haradhan Roy then left the House)

[Enghsh]
UN Population Conference

*404. SHRI D. VENKATESWARA RAO : Will the
PRIME MINISTER be pleased to state :

(a) whether the UN Population Conference have
approved a 20 year plan to check the growth of
population in the world;

(b) it so, the names of the countries who participated
in the meeting;

(c) the suggestions made and discussed in the
conference; .

(d) whether any final draft was approved by the
conference; and

{e) if so, the steps taken by the Government/

proposed to be taken to implement the proposed pilan
during 1994-957

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) to (e). A Statement is laid on the
Table of the Lok Sabha.

STATEMENT

(a) The International Conference on Population and
Development (ICPD) held at Cairo, Egypt in September,
1994, adopted a programme of Action for the next 20
years which addresses the Population chalienge.

MAY 3, 1996
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(b) A Statement as Annexurs is enclosad.

{c) and (d). The document adopted by the
Conference I8 known as the Programme of Action, it
envieages in the main :

() integration of population and development
strategies;

(il) Empowerment of women;

(ill) Development of policias and laws supportive
of the tamily with regard to its role, rights,
composition and structure;

(iv) Improvement in the quality of life in the
process of demographic transition;

(v) Action on reproductive rights health;

(vi) Action on Population information and
communication, technology, research and
development;

(vil) International Co-operation in furtherance of
the Programme of Action; and

(vill) Partnership with Non-Government Sector.

(e) Department ot Family Welfare has Initiated action
on certain important recommendations like improving
quality of care and delivery of reproductive heaith care
service through primary health delivery system. The
Programme of Action adopted at the Conference has
been shared with States/U.Ts and Non-Governmental
Organisations.

ANNEXURE

The following States were represented
at the Conference:

Atghanistan
Albania
Algeria
Angola
Antigua and Barbuda
Argentina
Armenia
Australia
Austria
Azerbaijan
Bahamas
Bahrain
Bangladesh
Barbados
Belarus
Begium
Belize
Benin
Bhutan
Bolivia
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Botswana

Brazll

Brune! Darussaiam

Buigaria

Burkina Faso

Burundi

Cambodia

Cameroon

Canada

Cape Verde

Central African Republic

Chad Chile

China

Colombia

Comoros

Congo

Cook Islands

Costa Rica

Cota d'lvoire

Croatia

Cuba

Cyprus

Czech Republic

Democratic People's Republic of Korea
Denmark

Djibouti

Dominican Republic

Ecuador

Egypt

El Salvador

Equatorial Guinea

Eritrea

Estonia

Ethiopia

European Community

Fiji
Finland
France
Gabon
Gambla
Georgia
Germany
Ghana
Greece
Guatemaia
Guinea
Guinea-Bissau
Guyana
Haiti

1
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Holy See
Honduras
Hungary
iceland

India

Indonesia

lran (lslamic Republic of)
ireland

Israel

Italy

Jamacia

Japan

Jordan
Kazakhstan
Kenya

Kiribati

Kuwait
Kyrgyzstan

Lao People’'s Democratic
Republic

Latvia

Lesotho

Liberia

Libyan Arab Jamahirya
Lithuania
Luxembourg
Madagascar
Malawi
Malaysia
Maidives

Mali

Malta

Marshall Islands
Mauritania
Mauritius
Mexico
Micronesia (Federated States of)
Mongolia
Morocco
Mozambique
Myanmar
Namibia

Nepal
Netheriands
New Zealand
Nicargua

Niger

Nigeria

Nive

22
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Norway

Oman

Pakistan

Panama

Papu‘\a New Guinea
Paraguay

Peru

Phillippines

Poland

Portugal

Republic of Korea
Republic of Moldova
Romania

Russian Federation
Rwanda

Saint Kitts and Nevis
Saint Lucla

Saint Vincent and the Grenadines
Samca

San Marino

Sao Tome and Principe
Senegal

Seychelles

Slerra Leone

-Singapore

Slovakia

Slovenia

Solomou Islands
South Africa

Spain

Sri Lanka

Suriname

Swaziland

Sweden

Switzerland

Syrian Arab Republic
Tajikistan

Thailand

The former Yugosiav Republic of Macedonia
Togo

Tonga

Trinidad and Tobago
Tunisia

Turkey

Turkmenistan

Tuvalu

Uganda

Ukraine

United Arab Emirates

MAY 8, 1995
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United Kingdom of Great Britain
and Northem Ireland

United Republic of Tanzania
United States of America
Uruguay

Uzbekistan

Vanuatu

Venezuela

Viet Nam

Yemen

Zaire

Zambia

Zimbabwe

The observer for Palestine attended the Conference.

SHRI D. VENKATESWARA RAO : India constitutes
2.5 per cent of the world land area. Its income is 1.5 per
cent of the world income but the population constitutes
about 16 per cent of the world population which is
about 5.8 billion or so. The world population is increasing
every year by 97 million out of which, India constitutes
a’large amount, say about 15 to 16 million.

It does not compare favourably with other countries
like China, Korea, Thailand, Indonesia and Sri Lanka
where the population has been controlled very
effectively. If we compare with Sri Lanka the growth rate
there is 1.3 whereas in India It is 2.1. Their Infant
mortality rate is 21 and ours is 88, Theri literacy rate is
88 per cent and ours is only 52. So, such type of
variations are there. it is going to affect our economy
and we all know it. Are any measures adopted by these
countries being taken into consideration for trying to
evolve a kind of programme so that our population also
will have the same kind of effect?

SHRI PABAN SINGH GHATOWAR : The Family
Planning Programme of our country has been pursued
for quite a long time.

As the hon. Member has rightly said, there are
other dimensions to this problem. He has mentioned
about literacy and other problems. But from the
Government of India side, we interact with the State
Government and review our on-going programmes. We
are also envisaging to have new programmes, so that
ve can effectively control the growth of population in
his country.

MR. SPEAKER : His question was probably different.
At the international level Is there any programme
evolved and are we going to adopt it?

SHR| PABAN SINGH GHATOWAR : In the last Calro
Conference on Population and Development, they have
given some recommendations. They have reached a
consensus and have given recommendations to the
panticipating countries. We have also receilved these
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recommendations. We have given these recommen-
dations to the State Qovernments and we are Interacting
with the State Governments.

in Apell this year, we had the Confarence of Health
and Family Weltare Secretaries. In that Conference aiso,
we have discussed about the recommendation.

SHR! D. VENKATESWARA RAO : My Second
Supplementary conslists of the same thing. The
Confersnce of the Health Secretaries took place here
on 4th April, 1995 where the answer given waa that the
programme of action adopted by the Conference haa
been shared with the States and the Union Territories
and non-Governmental organisations. This Is the
inference of the Conference.

So, | would like to what concrete measures are
being taken for implementing this kind of
recommendations and what will be the result expected
in future.

SHRI PABAN SINGH GHATOWAR - In that meeting,
we have discussed about the recommendation of the
¢ 1ro Conference. In our country the N.D.C. has formed
.+ sub-Committee under the Chairmanship of Shri
» irunakaran and that Committee has given the Report.
Again we have formed an Expert Group under Dr M.S.
Swaminathan to go into the problem of population growth
17 our country. This group has aiso given their
recommendation and the Government has received the
Reports of both the Committees. It is under active
consideration of the Government and by going through
all these, the Government is trying to update the on-
going programme. We also want to have more
programmes, so that we can effectively control the
population of this country.

{Translation]

DR. GIRIJA VYAS : Mr. Speaker, Sir, three
conferences were held in this regard i.e. in 1974, 1884
and 1994, 191 nations participated in recently held
conference, It shows the seriousness of the problem.
Dr Swaminathan has stated that the age group of 15 to
20 years Is the most productive age group among girls.
But the work regarding population control Is being done
for women, who have crossed the age of 25 years. In
reply to starred questions we have recelved your
readymade answer. After going through the answer it
appears that you were not aware of any issue at Cairo
conference. The Issue, which Is vehemently being
raised, is the ‘Empowerment of the Women'. What has
the Qovernment dong for the “empowerment of the
women”"? it was the unanimous issue at Cairo. The part
(B) of my question Is whether survey has been
conducted In regard to the acute centres where
population growth ia very high and what are the
measures taken to close it?

{English]

SHRI1 PABAN SINGH GHATOWAR . It is true that in
the laat September Conference of the Cairo there was
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one item, ‘Empowerment of the Women’ and that is the
main problem of our country. The literacy among women
is comparatively very less, as compared to men. There
{s a strong preference for the male child in our
community. We, from our side, in the form of IECP-
Information Education and Communication Programme-
are trying to propagate more for the girl child in the

community and the literacy programme for women.

. We are aiso propagating the sharing of the family
welfare programme by men. Scientitic research is going
on to find out new methods which can be adopted by
more and more men in our country.

MR. SPEAKER : She wants to know the area in
which the population growth is taking place on a very
large scale. Is it identified? Are we taking any steps to
control the population in that area?

SHRI PABAN SINGH GHATOWAR : Sir, there are
two areas which we have identitied. Through our
Information, Educatioin and Communication Programme,
we are laying more stress on preventing the child birth,
Though there is a Chiid Marriage (Prohibition) Act, still
child marriage is a social evil in our country. We are
educating the people that girls should be married only
after attaining eighteen years of age. Among the
productive age group, we are supplying more and more
items to be used as spacing methods.

[Translation]

SHRI RABI RAY : Mr. Speaker, Sir, | would like to
know from the Hon. Minister that there was great
difference of opinions among the views expressed by
Indian representatives and other developing countries
and weste(n countries. Moreover, the developed
countries have exploited and robbed our feliow
countrymen, we have no funds for social sector.
Therefore we put our demand there. Let we know how
much success has been achieved In this regard.
Secondly we have taken it for granted that if Kerala
model population control Is best for India, what steps
are being taken by the Qovernment to implement Kerala
mode population control In India,

[English]

SHR| PABAN SINGH GHATOWAR : Sir, the family
welfare programme In our country is a voluntary one.
Many hon, Members have mentioned about the China's
family welfareé programme. There is a compulsory
component in China's family welfare programme, but it
is not so in our country. We are propagating more and
more for voluntary participation by people. So, there is
a basic difference.

MR. SPEAKER : The question was about Kerala,
not about China.

SHR!I PABAN SINGH GHATOWAR : The same family
weliare programme is being successfully implemented
In Kerala because of the high Iiteracy rate among the



27 Oral Answers

women there. That is one of the main redsons for the
success of the programme in Kerala. We are interacting
with the State Governments and impressing upon them
to lay more and more stress on women iiteracy. If we
can educate the women in our country, our family weifare
programme will be successful.

SHRIMATI CHANDRA PRABHA URS : Sir, we are
all aware of, and we have been watching on T.V. also,
the latest position of the population in our county. One
of the problems for this fast increasing population Is the
high rate of population growth. We are going to surpass
the one hundred crore mark by the year 2000 A.D. So,
the steps that we are taking to control the population
growth are not sufficient. The involvement of women as
well as people’s representatives at different levels, mass
propaganda and education are also very necessary.
The rate of population growth Is high espegially in the
lower strata of our society.

Of course, in the Beljing Conference we have to put
forth our views. But we feel that the family planning
measures have become slow and sluggish in our
country. So, | would like to specifically ask the Hon.
Minister, through youa, Sir, whether any drastic measure
will be taken up, as a mass movement, with the
involvement of people’s representatives to educate the
masses regarding family planning.

SHRI PABAN SINGH GHATOWAR : Sir, we are
always seeking the cooperation of the opinion leaders
of our country. After the 73rd Constitution Amendment,
there are elected representatives from the Gram
Panchayat level to the Zilla Parishad level and there
are 30 per cent of women representatives in those
bodies. We are envisaging to take their support to
propagate the family welfare programme In our country.

DR N MURUGESAN : Mr. Speaker, Sir, Tamil Nadu
Stands first in controlling the population throughout
India The Hon. Chief Minister of Tamil Nadu has
introduced a new scheme_for encouraging the family
planning programme. Under that new scheme, if a
person undergoes family planning operation after two
female children, the Government of Tamil Nadu is
depositing a beneficiary amount against the name of
the children and that amount along with interest is being
released at the time of the marriage of these children.
This unique scheme is introduced only in Tamil Nadu
by our Hon. Chief Minister of Tamil Nadu, Dr. Puratchi
Thalaivi. So, | want to know from the Hon. Minister
whether he is going to encourage other States also to
follow this scheme and whether he is going to provide
special financial assistance to the Government of Tamil
Nadu for the above scheme.

SHRI PABAN SINGH GHATOWAR : Sir, since we
have our own programme, we are requesting the State

Governments to have their own programmes to -

encourage family waelfare programme in the country.
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WRITTEN ANSWERS TO QUESTIONS
Action Against Army Officers in J & K

*408. SHRI CHETAN P.S. CHAUHAN : Will the
PRIME MINISTER be pleased to state :

(a) whether Army has taken to task some officers
for excesses in J & K;

(b) #t so, the number of officers found gutlity of
excesses; and

(¢) the number of officers against whom action has
been taken?

-

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a) to (c). 15 Army officers have been found guilty of
certain offences against civitians during the counter-
insurgency operations in J&K, during the period from
1990 to 1994. These officers have been awarded
punishments varying from rigorous Imprisonment and
dismissal from service to forfelture of past setvices or
severe Displeasure, depending upon the gravity of the
offences.

Production of Silicon Chipa

*406. SHR!I AMAL DATTA : Will the PRIME
MINISTER be pleased to state :

(a) the domestic capacity for production of silicon
chips suitable for use in solar photovoltaic cells;

(b) whether such capacity Is being fully utilised;

(c) If so0, the detalls of further expansion of capacity
being contemplated; and

(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES AND
MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA KUMAR) : (a) and
(b). As of 31.3.1995, the total domestic installed capacity
for manufacture of silicon wafers (also known as chips),
suitable for manufacture of solar Photovoltaic cells was
about 11.2 tonnes per year. This included the wafer
manufacturing capacity of 4.2 tonnes added during
1994-95. The actual production of silicon wafers during
1994-95 was about 8.8 tonnes. -

(c) and (d). At present only one private sector
company is engaged In manufacture of silicon wafers.
Another private sector company Is in the process of
setting up a new unit to manufacture silicon wafers
suitable for use in photovoltaic cells.

Council of Scientific and Industrial Research
*407. SHRI RAM KAPSE : Will the PRIME
MINISTER be pleased to etate :

(a) whether the CSIR (Council of Sclentific and
Industrial Research) propose to give a significant share
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in the royalty ot those who have contributed for the
product and processes developed by them in various
projects as a greater thrust to industrial research in the
post-QATT era;

{b) I 30, the detalis thereof; and

(c) whether the proposal has been approved by the
Govarnment?

THE MINISTER OF STATE IN THE PRIME
MINSTER'S OFFICE AND MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERQY AND
DEPARTMENT OF SPAGE AND MINISTER OF STATE
IN THE MINISTRY OF SCIENCE AND TECHNOLOGY
(SHRI BHUVNESH CHATURVEDI) : (a) to (c). The
Resolution of the Government of India dated 26th
September, 1942 constituting CSIR, inter-alia provide
for payment of a share of royaities arising out of
commercialisation of resuits of R & D to those who
have contributed towards the development. CSIR had
been sharing 40% of the royaities earned with its staff
till 1977 when this practice was discontinued. It has
been revived from April, 1994 as one of the measures
to provide greater thrust to industrial research. The
scheme has been approved by CSIR Society.

Filling up of Vacant Posts

*408. PROF. UMAREDDY VENKATESWARLU : Will
the PRIME MINISTER be pleased to state :

(a) whether several senior positions are vacant at
the PGI of Medical Sciences, Chandigarh for a long
time;

(b) it so, the details thereof;, and

(c) the steps taken by the Government‘to fill up
these vacancies immediately?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
QHATOWARY): (a) to (c). At present, PGIMER, Chandigarh
has a sanctioned strength of 312 taculty posts. 243
faculty members are In position. The Institute has
reported that action has been completed for filling up of
10 posts. Out of the remaining 59 posts, the Institute
has advertised 16 posts.

. Tyre Corporation of indla

*409. SHR! SANAT KUMAR MANDAL : Will the
PRIME MINISTER be pleased to state :

(a) the outcome of the Group of Ministers meet on
the alling public sector Tyre Corporation of india, Caloutta
held during the last month;

(b) the final decision taken on Rs. 187 crore revival
package for TCI involving substantial waiver of dues,
approved by the Board of industrial and Financial
Raeconstruction (BIFR);
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(c) whether the Government have impiemented
decision of the BIFR; and

(d) if not, the reasons therefor?

THE MINISTER ‘OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF INDUSTRIAL
DEVELOPMENT AND DEPARTMENT OF HEAVY
INDUSTRY) (SHRIMAT! KRISHNA SAHI) : (a) and (b):
BIFR has been Informed that the draft revival scheme
circulated by BIFR contained certain conditions such as
Government reimbursing ali future cash losses etc which
go against the concept of viability. Accordingty
Government requested the BIFR to review the scheme
clearly affirming that Government would support any
revival scheme without such conditions.

(c) and (d). BIFR has only circulated a dratt revival
scheme for obtaining consent of all concerned pantiés,
including Government. Final decision is yet to be tek :n
by BIFR.

Control of Polio

*410. SHRI TARA SINGH :
SHRI! V. SREENIVASA PRASAD :

Will the PRIME MINISTER be pleased to state :

(a) whether the Government are aware that the
incidence of polio is highest on the Indian sub-continent;

(b) it so, the steps taken by the Government to
check the spread of polio; and

(c) reasons why the schemes and programmes
formulated by the QGovernment have failed to check the
spread of polio?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) Yes, Sir.

(b) The Universal Immunization Programme was
started In 1985-86 for Increasing the immunization
coverage levels. In addition to sustaining high levels of
coverage, supplementary activities have been started
for the eradication fo poliomyelitis.

(c) The number of reported cases of poliomyelitis
have declined from 32184 in 1981 to 6174 in 1964,
[Transiation]

Increase in Prices of Papers

‘411. SHRI DATTA MEGHE :
SHRI VIJAY NAVAL PATIL :

Will the PRIME MINISTER be pleased to state :

(a) whether there has been an increase in the prices
of paper during the last figyr months;
(b) ¥ s0, the extent thereo! and the reasons therefor;
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(c) whether it has adversely affected the books,
newspapers etc; and

(d) the remedical steps being taken by the
Govemment In this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF INDUSTRIAL
DEVELOPMENT AND DEPARTMENT OF HEAVY
INDUSTRY) (SHRIMAT! KRISHNA SAHI) : (a) and (b).
Yes, Sir. Average price of Writing and Printing Paper
has increased from approximately Rs. 19,800 per MT to
Rs. 26,000 per MT, in the last one year. Prices have
increased on account of rise in cost of coal, power,
caustic soda, Imported puip and other inputs.

(c) and (d). There is no statutory control over the
price of paper or of the paper based products.
Government is alive to the problems arising from the
increase in price of paper for book publishing Industry
and newspaper Industry. The Government has recently
announced the Newsprint Policy whereby import of
Newsprint has been de-controlied and provision is also
proposed to be made for meeting the newsprint
requirements of small and medium newspapers
indigenously. As regards book publishing Industry, the
customs duty on the import of paper has been reduced
from 65% to 40% In the current year's Budget which
would make the Imported paper cheaper. Paper has
also been brought under OGL in the current EXIM Policy,
which would enable unrestricted import of paper.

Several rounds of discussions have been held with
the Associations of Indigenous Paper Manufacturers
and the need to contain prices has been impressed
upon them.

Production Cost of Cement

*412. SHRI SURENDRA PAL PATHAK : Will the
PRIME MINISTER be pleased to state :

(a) the average production cost of per tonne cement
in the Public and Private Sector cement plants in the
cquntry;

(b) whether the capacity of public sector cement
plants Is not being fully utilised at present;

(c) if so, the detalils thereof and the reasons therefor;
and

(d) the amount of subsidy being given to public and
private sector cement plants separately?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF INDUSTRIAL
DEVELOPMENT AND DEPARTMENT OF HEAVY
INDUSTRY) (SHRIMAT! KRISHNA SAHI) : (a) The cost
of production per tonne of cement differs from piant to
plant, depending upon the size of the plant, technology
used, distance of the plant from the sources of raw
material etc. Government have not conducted any study
to determine the average production cost of cement in
the country.
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(b) and (c). In 1994-95 the average capacity
utilisation of the cement plants owned by the Cement
Corporation of India (a Government of India Public
Sector Undertaking) was 52% and those of other Public
Sector units, 44%. The main reasons for low capacity-
utilisation are - old machinery and obsolete technology
used by most of these plants, absence of facitlities for
captive power generation to face power cuts, paucity of
working capital etc.

(d) While cement Is being provided necessary
Infrastructural support like allocation of coal and railway
wagons for movement of coal and cement etc., no
specific subsidy is being given to Public and Private
Sector cement plants.

[English]
Supply of C.G.H.S. Medicines

*413. SHRI MANORANJAN BHAKTA : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government have received several
complaints on the quality of medicines supplied through
CGHS dispensaries;

(b) the criteria followed by CGHS for procuring these
medicines;

(c) whether the Government have any proposal
under consideration to procure quality medicines from
reputed companies; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR): (a) Some complaints have been received.

(b) The Medical Stores Depot of CGHS procures
formularly medicines from the Medical Stores
Organisation of CGHS after placing total annual indents
for use In the CGHS dispensaries. Medicines not
supplied by M.S.0. and some other medicines required
by patients in emergency are also purchased direct
from the local registered/authorised Chemists.

(c) and (d). The formularly medicines procured from
the M.S.0., (DGHS) are pre-tested and of assured quality
from the firms registered with M.S.0. as per established
Govemment procedure. Medicines supplied by the local
Chemists are generally of reputed companies and brand
names as prescribed by Doctors/Specilalists etc. Hence,
there is no other proposal to procure medicines.

Clinical Research

‘414, SHRI DHARMANNA MONDAYYA SADUL :
Will the PRIME MINISTER be pleased to state :

(a) whether the Qovernment have constituted an
Expert Committee recently to lay down guidelines for
clinical research on drugs and vaccine to make them at
par with international standards;
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(b) ¥ so, the details thereof, and

(c) the action taken/proposed to be taken to
implement these guidelines?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR): (a) to (c). A meeting of technical experts
was convened in March, 1995 by the Drugs Controller
(india) to discuas various responsibllites of investigators
and sponsors with regard to ethical aspects for
conducting clinical trials in the country and formulating
the guidelines. The same will be placed before Drugs
Technical Advisory Board (DTAB), a statutory body under
Drugs and Cosmetics Act, 1940 for its approval and
implementation.

Nomineee In Public Sector Undertakinge

*415. SHR! SYED SAHABUDDIN . Will the PRIME
MINISTER be pleased to state :

(a) the names of private individuals who have been
nominated by the Government as memebrs of the boards
of directors of various public sector undertakings
excluding public sector banking companies;

(b) the number of Government officials who are
serving on the boards of directors of such compantes;

(c) the number of vacancies in the boards of directors
as on 31.3.85; and

(d) the number of such members of boards of
directors of public sector undertakings who are full time
employees, of the respective undertakings?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF INDUSTRIAL
DEVELOPMENT AND DEPARTMENT OF HEAVY
INDUSTRY) (SHRIMAT! KRISHNA SAHI) : (a) and (b).
Information is being collected and will be laid on the
Table of the House.

(c) and (d). As per available information, 96 posts
of full-time Directors (including Chief Executives) were
vacant as on 31.3.95. Further, there were 504 full time
Directors (including Chief Exscutives) in the PSUs.

[Translation]
Cost of Khadi Products

*4168. SHRIMATI BHAVNA CHIKHLIA : Will the
PRIME MINISTER be pleased to state .

(a) whaether the Government are aware that the
Khadi and Khadl garments are becoming costlier day
by day;

(b) i ao, the main reasons therefor; and

(c) the steps taken or being taken to reduce the
rising prices théreof?
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THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF SMALL SCALE
INDUSTRIES AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM) : (a) Yes, Sir.

(b) The main reasons for increase In the prices of
Khadi and Khadi gamem are;

(i) steep rise Iin the price of cotton, and

(i) increase In the wages for spinning and
weaving.

(c) The following steps have been taken in order to
control the prices of cotton and ensure adequate
availability of cotton and cotton yarn to the domestic
industry :

1. Duty free import of cotton has been allowed
under OGL. .

2. The Government has allowed duty free
import of about 30,000 MT of Viscose staple
fibre. This has been done to reduce pressure
on cotton.

3. Selective Credit Control has been re-
introduced.

4. The Cotton Control Order has been amended
to prescribe limits on celling of stock of cotton
by the Mills and the traders.

5. Advance licence holders have been
instructed to import cotton in advance before
they can be allowed to export yam.

6. By restructuring value addition up to a certain
level, KVIC also intends to lower down the
prices of Khadi to some extent.

Heart Diesase

*417. SHRI RAM PRASAD SINGH : Wil the PRIME
MINISTER be pleased to state :

(a) whether several instruments for treatment of
heart diseases and aurgery are being imported;

(b) if so, the detalls thereof;

(c) whether some of these instruments are aiso
being successfully developed and manufactured in the
country;

(d) the steps taken by the Government to develop
such instruments In the country; and

() the assistance and incentives provided by the
Government to the manufacturers for the registration
and marketing of such instruments for this purpose?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) and (b). Yes, Sir. The detailed
information of the instruments imported for treatment of
heart diseases and surgery is not maintained but some
of the commonly used instruments being imported are
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heart-lung machines and its connections, Cardiac assist
devices, heart valves and patches for repair of the heart
imaging as well as pressure recording systems,
equipment to catry non-surgical procedure like PTCA
(Percutaneous Transluminal Coronary Angioplasty),
rtherectomy, stenting, balloons for mitral vaivulpplastry
etc., catheters for anglography, pacing, pace-makers,
both temporary and permanent. Ventilators intra-aortic
balloon pump and its accessories.

(c) Yes, Sir. Pace-makers, monitors, some cardiac
valves and defibrillators are being manufactured in India
but are still on trial. Three channel and single channel
E.C.G. equipments are also being manufactured in India.

(d) and (e). It is reported that Department of Science
and Technology has supported the programmes on
development of bio-medical instruments (heart diseases
and surgery) such as portable ultra sound scanner,
micro machined pressure transducer for bio-medical
applications, 3-D ultra sound imaging system.
Government have evoived, from time to time, fiscal
incentives and support measures to encourage R & D
in Industry which covers the manufacturing of bio-medical
instruments. There is no scheme to provide assistance/
incentives for marketing such instruments.

[English]

Benches of High Courts

*418. SHRI BHAGWAN SHANKAR RAWAT : Will
the PRIME MINISTER be pleased to state :

(a) whether the Government have taken any
decision on report of Jaswant Singh Commission;

(b) if so, the details thereof;

(c) it not, the time by which a final decision Is likely
to be taken in this regard;

(d) whether suggestions for setting up of various
benches of High Courts in addition to recommendations
of Jaswant Singh Commission are under consideration
ot the Government;

(e) it so, the detalls thereof;

(f) whether the Government have decided to set up

a bench of Allahabad High Court at any other place In
Uttar Pradesh; and

(9) if so, the details thereof;

THE MINISTER OF STATE IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ) : (a) to (g). Specitic recommendations of
the Jaswant Singh Commission for establishing Benches
of Allahabad, Madhya Pradesh and Madras High Courts
at Agra, Raipur and Madural respectively were referred
to the concerned State Governemnts in October, 1986
for their views and comments, in consultation with the
Chief Justices of the respective High Courts. Broad
principies and critena recommended by the Commission
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for setting up High Court Benches were communicated
to the Government of Karnataka for views, in consuiltation
with the Chief Justice of Karnataka High Court, on their
earlier proposal for establishing a Bench of the High
Court at Hubli-Dharwad.

Definite views, complete proposals have not been
received from the Governments of Madhya Pradesh,
Karnataka and Tamil Nadu, in consultation with the Chief
Justices of the respective High Courts. The Government
of Uttar Pradesh have requested that recommendations
of the Jaswant Singh Commission may be implemented.
However, the Chief Justice of Allahabad High Court has
stated that the setting up of a High Court Bench in
Western Uttar Pradesh may not be considered for the
present.

As such, it is not possible to indicate a time-frame
for implementation of the recommendations of the
Jaswant Singh Commission.

Development of Small Hydel Sources

*419. SHRI QOPI NATH GAJAPATHI : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government propose the implement
some schemes for the development of the small hydel
sources In the country particularly in hilly regions;

(b) i so, the details thereof;

(c) whether the Government have also secured grant
from the Global Environment Facility (GEF) for the above
purpose; X

(d) if so, the details thereof; and

(e) the States where the schemes are proposed to
be implemented?

THE MINSTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES AND
MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA KUMAR) : (a) and
(b). Small hydel projects upto 3 MW capacity have been
taken up under the capital subsidy scheme of the Ministry
of Non-Conventional Energy Sources in 17 States,
Including the hilly and North-Eastern Regions. An
aggregate capacity of 120 MW has so far been
commissioned and projects aggregating to 236 MW are
under implementation. In addition, a pilot project for
micro hydel portable sets has been taken up in the hilly
and North-Eastern regions. Promotional incentives are
also being provided for survey and investigations and
preparation of detailed project reports.

(c) to (e). UNDP/GEF have approved a Technical
Assistance project designed to asgist the Government
of India in the optimum development and utilisation of’
small hydel resources in the Himalayan and sub-
Himalayan regions of the country. The project, to be
implemented over a duration of 42 months, envisages
UNDP assistance of US $ 7.5 million and indlan counter-
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part funding of Rs. 22.48 crores. 13 States of the
Himalayan and sub-Himalayan region namely,
Arunachat Pradesh, Assam, Bihar, Jammu and Kashmir,
Himachal Pradesh, Manipur, Meghalaya, Mizoram,
Nagaiand, Sikkim, Tripura, West Bengal and Uttar
Pradesh are participating in the Technical Assistance
Project.

Family Planning and Population
Control Programmes

*420. DR. R. MALLU :
SHRI M.G. REDDY :

Will the PRIME MINISTER be pleased to state :

(a) the number of voluntary organisations in the
country engaged in the family planning programmes
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and are recelving financial assistance from the Union
Government;

(b) whether any external assistance has been
received from the foreign countries for family planning;
and

(c) it so, the funds recelved during the last three
years?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) Over 800 non-Governmental
Organisations have been funded by Department of
Family Welfare and State Governments since 1992-83.

(b) Yes, Sir.
(c) A Statement is enclosed.

STATEMENT

Family Planning and Population Control Programmes.

(Rupees In Crores)

S.Na. Name of Funding Year Major Programmes/Projects
Agency 1991-92  1992-93  1993-94
1 2 3 4 5 6
1 World Bank 86.81 162.17 240.71 (1) Area Development Projects in 15 States.

2. NORAD 11.92 10.28 2.67
3. DANIDA 11.43 6.80 6.00
4. WHO 4.23 4.95 444
5. UNICEF 27.04 30.83 35.35
6. UNEPA 28.78 32.14 21.89

7. ODA (UK) 5.96 1.1 6.23

(i) Child Survival and Safe Motherhood
(CSSM) Project throughout the country
in a phased manner.

(iif) Soclal Safety Net in 90 identified districts
with high Birth rates (located in 9 States)

Sub district tevel Post-Partum Programme and
innovative prcjects in Orissa and Karnataka.

Area Developnunt Project in Madhya Pradesh
and Tamil Nadu

Projects reiating to Maternal and Child Health,
Primay Heaith Care, Research in Family Welfare
and Information, Education Communication, ete.

Child Survival and Safe Motherhood Project
throughout the country in a phased manner.

Area Development Projects in Rajasthan,
Maharashtra and Himachal Pradesh; Popuiation
Education Projects in school, aduit and higher
education sectors; Manufacture and testing ot
Intia-Uterine Devices (IUDs); Prccurement ot v
materials for Oral Pills and 1UDs Supplv of Tuba'
Rings; Establishment of Centres ot Exceliet..
for Training in Microsurgical Starfligation and
Projects for organised Sector i« 'ro

Generation Scheme for working Woi . 1. Urban
Slums, Beedi workers, Tribal Population e*

Area Development Project in Onssa.
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1 2 3 4 5 6
8. USAID 52.61 9.82 13.94 innovations In Famlly Planning Services (IFPS)
Project In Uttar Pradesh; Private Voluntary
Organisations for Health (PVOH-II) Scheme;
Strengthening ot Survey Research Capabilities of
Population Research Centres; Population
Simulation Project (PSP-Il)
Total 228.78 259.00 331.23

Defence Production Projects

4160. SHRI HARISH NARAYAN PRABHU ZANTYE:
Will the PRIME MINISTER be pleased to state :

(a) the new major defence production projects
proposed under public/private sector duting the next
two years and the order of Investment, Project-wise
locations thereof;

(b) the details of fresh Investment proposed for
modernisation of existing ordriance units/expansion of
capacities etc., Project-wise;

{c) the details of the defence projects/institutions
proposed to be set up in Goa,

(d) the details of the joint ventures/foreign invest-
ments proposals received and action taken thereon;
and

(e) the detalls of the proposed sale of PSUs to
private sector of disinvestment in PSUs?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a) There is no proposal at present to set up a new
major defence production project.

(b) Modernisation including expansion of ordnance
factories is an ongoing process to meet the emerging
requirements of the armed forces. Allocation of about
Rs. 300 crores for this purpose has been proposed for
the year 1995-86. A new factory is nearing completion
at Bolangir.

(¢) There already exists Goa Shipyard Ltd. There is
no proposal for establishment of any other production

Qﬂ)}octs.

(d) Hindustan Aeronautics Limited have set up a
joint venture with certain Russian Organisations for
aeronautical spares and services and another with
M/s British Aerospace, UK for computer software. Bharat
Electronics have a joint venture with Delft instruments,
Holland for manufacture of image Intensifier tubes for
night vision devicee and have also entered into a joint
marketing agreement with M/s Thorn EMI Electronics,
UK for manufacture and supply of certain radar
wotldwide.

(e) Disinvestment has taken place in respect of
Bharat Electronics Ltd. and Bharat Earth Movers Ltd, as
a result of which the Government share in these
undertakings has been reduced to 75.86% and 60 81%
rospc‘ctlvoly. Hindustan Aeronautics Ltd. is another
undertaking identified for disinvestment.

Indian Nuclear Facilitiee Designe

4161. SHRI RAM NAIK : Will the PRIME MINISTER
be pleased to state :

(a) whether the Government are aware of the
possible “open scrutiny” of Indian nuclear facility designs
and thelr safety by the International community;

(b) it so, the salient features thereof; and
(c) the Government's reaction thereto?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY AND
DEPARTMENT OF SPACE AND MINISTER OF STATE
IN THE MINISTRY OF SCIENCE AND TECHNOLOGY
(SHRI BHUVNESH CHATURVEDI) : (a) and (b). The
International Convention on Nuclear Safety opened for
signature on 20th September 1994. As of March 1995,
55 member states Including India have signed the
convention. )

The Convention applies to “nuclear Installations”
defined as “land based civil nuciear power plants”. The
obligations contained in the convention are based on
fundamental nuclear safety principles, which present
an international consensus on the basic concepts for
the regulatian, the management of safety and the
operation of nuclear installations. It provides for an
obligation of the contracting parties to submit reports on
implementation for consideration at meetings of the
contracting parties to be held at regular intervals. There
Is no.proposal for “Open scrutiny” of Indian Nuclear
facllity designs and their safety by the International
community.

(c) Government Is committed to the safety of our
nuclear power paints,
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[Transiation]

Wasteland Utilization

4162. SHRI RAM TAHAL CHOUDHARY :
SHRI KHELAN RAM JANGDE :

Will the PRIME MINISTER be pleased to state :

(a) the detalis of wasteland utilized for the purpose
of agriculture or horticulture or foreetry during the last
three years, State-wise; and

(b) the detalls of the remaining total wasteland,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (DEPARTMENT
OF WASTELANDS DEVELOPMENT: (Col. RAO RAM
SINGH) : (a) Wastelands are degraded lands which are
currently under-utilised and are deteriorarting for lack
of appropriate water and soil mangement or on account
of natural causes. Agriculture operations are generally
not possible on such lands, at the first stage. However,
tree planting/atforestation of various species including
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horticuiture species is carried out over various
categories of land including wastelands under point
no. 16 of the 20 Point Programme. The State-wise
achievement under this programme for the last three
years is given In the Statement enclosed. This aiso
includes the achievement under the following schemes
of the department of wastelands Development :

()) Integrated Wastelands Development Project
Scheme.

(if) Grant-in-Aid Scheme

() Technology Development, Extension and
Training Scheme

(b) No detailed survey for identification of
wastelands has yet been carried out, for the whole
country. The National Wastelands Development Board
has commissioned a study under National Wastelands
Identification Project through the National Remote
Sensing Agency to know the exact details of wasteland.
So far 237 districts have been covered under this
programme. It would thus, not be possible to give State-
wise details of the remaining total wastelands.

STATEMENT

Area in hectares
Seedlings in lakhs

19982-93

Achievement
Seedlings Area

S.No. Name of State/UT

1994-95

Achievement
Seedlings  Area

19983-94

Achievement
Seedlings  Area

Distribution Covered Distribution Covered Distribution Covered
(For Plant- (Public (For Plant- (Public (For Plant- (Public.
ing on pvt. lands) ing on pvt. lands) ing on pvt. lands)
lands) including lands) including lands) inciuding
forest forest forest
lands lands lands
1 2 3 4 5 6 7 8
1. Andhra Pradesh 1102.63 47453.00 917.19 34530.00 418.69 44642.00
2. Arunachal Pradesh 5.00 7200.00 5.00 7500.00 1.97 799.25
3. Assam 11.80 22486.60 20.78 18144.00 21.486 16941.00
4. Blhar 180.00 20357.00 190.03 45855.39 32.39 5214.00
5. Goa 27.23 1722.00 33.46 1854.00 20.86 1850.00
6. Gujarat 2281.46 64847.00 1631.76 73711.66 1565.56 65652.00
7. Haryana 300.00 34826.00 231.81 33823.00 32.38 30110.00
8. Himachal Pradesh 88.59 31280.00 33.19 32395.00 40.58 31326.00
9. Jammu and Kashmir 64.83 17010.85 42.01 15928.20 33.14 7802.00
10. Karnataka 374.38 36479.97 274.18 46429.36 557.87 58441.00
11. Kerala 173.79 17342.70 136.61 3127.69 51.27 4750.00
12. Madhya Pradesh 600.12 121394.19 439,00 125187.19 430.11 135000.00
13. Maharashtra 824.97 153621.38 1141.25 100062.17 1047.19  148925.00
14. Manlpur 22.46 8600.00° 22.00 6828.00 24.03 7415,00
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1 2 3 4 5 6 7 8

15. Meghalaya 26.58 5148.00 54 .88 11604.00 17.10 7575 00
16. Mizoram 5.86 14000.00 16.31 16750.00 16.42 14130 00
17 Nagaland 20.10 4700.00 54.30 2799.00 10.00 20.00
18. Orissa 425.42 74134.85 390.04 70819.00 448.23 64687.00
19. Punjab 85.90 19360.00 5§1.78 17800.00 34 .81 135983.00
20 Rajasthan 405.13 686729.00 453.34 67238.00 346.08 87217.00
21. Sikkim 9.50 8665.38 10.85 8484.82 26.79 NR
22. Tamil Nadu 1037.36 113553.10 1124.32 86016.51 969.93 72495.00
23. Tripura 37.05 15253.00 28.14 8603.54 19.01 7001.16
24. Uttar Pradesh 3468.29 100138.26 2929.00 83723.24 3015.00 72025.00
25 Waest Bengal 802.00 50000.00 800.00 38200.00 1118.35 41285.00
26. A and N Islands 5.33 3200.00 5.00 3488.67 4.24 3506.50
27. Chandigarh 0.28 430.20 0.0§ 8.00 NR 450.50
28. D and N Haveli 7.80 518.00 12.02 894.60 14.39 788.50
29 Daman and Diu 1.14 83.34 0.94 62.00 1.03 47.00
30 Delhi 41.60 1512.70 43.51 1740.40 42.21 1688.00
31. Lakshadweep 3.36 §0.00 4.27 54.20 4.24 60 00
32. Pondicherry 10.81 128.00 0.60 126.53 2.18 131 30

Total 12450.87 1062225.52 11097.61 963888.17* 10367.51 945366 71*

* - Tentative

[English] (b) the financial assistance provided by the Union

District Level Famlily Weltare Programme

4163 SHRI SHANTARAM POTDUKHE : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government propose to implement
District level Family Welfare Programmes;

(b) if so, the details thereof; and

(c) the districts identified so far to be covered under
this programme? -

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) to (c). A Pilot Project of Preparing
District level Family Welfare Plans was taken up with
UNFPA assistance in four districts namely Dindigul (Tamil
Nadu), Medak (Andhra Pradesh), Nagpur (Maharashtra)
and Dausa (Rajasthan). The preliminary document has
been prepared.

[Translation]

Leprosy Eradication Centres

4164 SHRI BHUBANESHWAR PRASAD MEHTA :
Will the PRIME MINISTER be pleased to state:

(a) the number of leprosy eradication centres
functioning in the country at present;

Government to such centres during the last three years;
and

(c) the number of patients treated at these centre.
during the above period?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) 8328 Leprosy Centres/Units are
functioning under the National Leprosy Eradication
Programme in the country.

(b) The financial assistance released to the States/
UTs during the last three years for the functioning of
leprosy centres is as under :

(Rs. In lakhs)
Year Cash Kind Total
1992-93 2574.00 764.02 3338.02
1993-94 4652.37 441.69 5094.06
1994-95 7908.84 1001.43 8910.27

(c) The number of leprosy patients treated at these
centres during the above period is as under :

Year No. of patients treated
as cured (figures In lakhs)
1982-93 ® 10.53
1893-84 . 7.19
1994-95 (up to Jan.95) 4.81
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[English]
Aeronautical Policy Note

4165. SHRI M.G. REDDY : Will the PRIME
MINISTER be pleased to state :

(a) whether an aeronautical policy note to face the
rising demand in the civil sector and massive fleet
renewal in the defence sector is under consideration of
the Government;

(b) if so, the details of the proposed note and the
amount Involved In both the sectors, separately; and

(c) the time by which a final decision is likely to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a) A non-Government professional body the
Aeronautical Society of India has prepared on their
own initiative, a paper on ‘National Aeronautics Policy’
covering requirements of civil as well as military sectors
and had submitted a copy of the same to the
Government.

(b) The paper submitted by the Society suggests
that strengths of civii and military aviation sectors in the
country should be integrated to bring a synergism in
the aviation sector. The Society has recommended
setting up of Aeronautics Commission for planning and
co-ordinating the total aviation activity in the country.

(c) Does not arise in view of reply to (a) above.

Consumption of Liquor

4166. SHRI J. CHOKKA RAO : Will the PRIME
MINISTER be pleased to state :

(a) the states where consumption of liquor is
prohibited;

(b) whether the Medical Council of India have
identified any diseases or category of patients where
consumption of liquor is essential; and

(c) if so, the circumstances under which such
consumption Is necessary?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) As per the information available with
the Ministry of Welfare, the States of Arunachal Pradesh.
Andhra Pradesh, Gujarat, Mizoram, Nagaland, and
Lakshwadeep {except Bangaram Islands) have imposed
prohibition. Partial prohibition has been imposed In
Tamil Nadu.

(b) and (c). The subject matter is outside the purview
of Medical Council of India.
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Demolition of Religious Places in
Jammu and Kashmir

4167. SHR! JAGAT VIR SINGH DRONA : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government have recently
moniotred the activities of I1SI of Pakistan in Jammu and
Kashmir;

(b) it so, whether such terrorist organisations plan
to demolish religious places/temples in the State;

(c) if so, the details thereof; and

(d) the steps taken by the Government to check the
increasing activities of IS in Kashmir?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY AND
DEPARTMENT OF SPACE AND MINISTER OF STATE
IN THE MINISTRY OF SCIENCE AND TECHNOLOGY
(SHRI BHUVNESH CHATURVEDI) : (a) to (d).
Government are fully aware of the fact that I1S| of Pakistan
is directly and actively involved in giving training in
handling of arms and ammunition and infiltration of
terrorists, Including its own nationals and other
foreigners into Jammu and Kashmir to indulge in
violence and subversive activities. There have been
reports and instances of the plans and attempts of the
terrorist organisations to try and target and misuse
religious shrines in the Valley for their own nefarious
designs and with the aim of blackmailing and inciting
the people. The current presence of militants in the
Charar-e-Sharief town, which houses the Shrine of
Hazrat Noor-ud-Din Noorani, Is an example of this. A
close watch Is being consistently maintained and
measures have been taken to ensure the security of all
religious places in the Valley/State and to foil the
designs of the terrorists and their mentors across the
border/LOC.

c.B.l

4168. SHRI RABI RAY : Will the PRIME MINISTER
be pleased to state :

(a) whether his attention has been drawn to the
press reports appeared about hawala case;

(b) if so, the details thereof; and

(c) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINITRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFA'RS (SHRIMATI MARGARET
ALVA) : (a) to (¢). Th« infarmation is being collected and
will be laid on the table of the house.
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[Translation]
Reservation for OBCs in Civil Services

4169, SHRI HARI KEWAL PRASAD :
SHRI LALL BABU RAI :

Will the PRIME MINISTER be pleased to state :

(a) whether adequate reservation has been made
in favour of candidates belonging to the Other Backward
Classes (OBCs) in the Civil Services (Preliminary)
Examination, 1994 conducted by the UPSC;

(b) if so, the number of the candidates of the above
classes declared successful;

(c) whether after declaring the result of the above
examination, some more OBCs candidates have also
been declared successful, and

(d) If so, the details thereot and the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMAT! MARGARET
ALVA) : (a) and (b). In accordance with the general
Instructions 27% of Vacancies to be filled in various
services through Civil Services Examination, 1994 were
reserved for OBCs candidates. 1225 OBCs candidates
were declared to have qualified in Civil Services
(Preliminary) Examination, 1994 when the resuits were
announced on 12,8.94.

(c) and (d). The Union Public Service Commission
suggested certain amendments to the Civil Services
Examination, 1994 Rules to enable larger number of
OBCs candidates to take the Civil Services (Main)
Examination. The Government accepted the proposal of
the Commission. A supplementary list declaring 1874
more OBCs candidates were declared to have qualified
in the Preliminary Examination by the Commission on
13.10.94.

[English]
Firing by Rashtriya Rifles

4170. SHRI INDRAJIT GUPTA - Will the PRIME
MINISTER be pleased to state :

(a) whether any inquiry has been hald into the
allegations of provoked firing by the Rashtriya Rifles on
the Civillan population in Kohima town in the first week
of March;

(b) if so, the agency to which inquiry in this regard
was entrusted;

(c) the findings thereof and follow up action taken;
and

MAY 3, 1886
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(d) the number of deaths due to the firing and the
compensation paid to the families of the deceased?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a) and (b). A Joint Fact Finding Committee comprising
Home Commissioner, Nagaland an Inspector General
of Police of Nagaland and an Army Brigadier was
constituted by the State Government to conduct an
inquiry into the incident.

(c) The joint Fact Finding committee has submitted
its report to the State Government of Nagaland.

(d) In this incident 7 persons were reportedly killed.
The Nagaland Government have announced payment
of ex-gratia at the rate of Rs. 10,000/- to the next of the
kin of the persons killed and at the rate of Rs. 5000/-
to those injured in the firing.

[Translation]
Child Marriage

4171. DR. RAMESH CHAND TOMAR : Will the
PRIME MINISTER be pleased to state :

(a) the number of cases of child marriage registered
during the last two years, State-wise;

(b) the steps taken/proposed {o be taken by the
Union Government to prevent child marriage in the
country; and

(c) the number of persons who have been punished
for this act during this period?

THE MINISTER OF STATE IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY AFFAIRS (SHR! H.R.
BHARDWAUJ) : (a) and (c). The requisite information is
not readily available. The same is being collected from
the State Governments/Union territory adminstrations
and will be laid on the Table of the House.

(b) The Child Marriage Restraint Act, 1929 was last
amended in 1978 vide the Child Marriage Restraint
(Amendment) Act, 1978, with a view to provide that
offences under the Act shall be cognizable for the
purpose of Investigation and for matters other than
matters referred to in Section 42 of the Code of Criminal
Procedure, 1973 (arrest on refusal to give name and
residence) and the arrest of a person without a warrant
or without an order of Magistrate. No. further measures
are contemplated at present in this regard. The practice
of child marriage is deeply embedded amongst certain
sections of the society and legislation would not by
itself achieve the object of stopping this practice. It is
only through social and economic uplift of theae sections
that the practice can be eradicated completely.
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Foreign investment

4172. SHRI PANKAJ CHOWDHARY :
SHRI M.V.V.S. MURTHY :
SHRIMAT| GEETA MUKHERJEE :
SHRI BOLLA BULLI RAMAIAH :
SHIR BRIJBHUSHAN SHARAN SINGH :
SHRIMAT| VASUNDHARA RAJE :
SHRI ANNA JOSHI :

Will the PRIME MINISTER be pleased ot state :

{a) the MOUs signed between the foreign investors
and Central Government/State Governments/Private
parties in the country, State-wise;

(b) names of the countries, companies which have
signed the MOUs alongwith investment made during
1993-94 and 1994-95; and

(c) the stage of implementation of each of these
projects?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF INDUSTRIAL
DEVELOPMENT AND DEPARTMENT OF HEAVY
INDUSTRY)(SHRIMAT! KRISHNA SAHI) : (a) Statement-
I, showing state-wise break-up foreign investment
proposals approved in the country during the period
from 1.1.93 to 28.2.95 is enclosed.

(b) Statement-ll showing country-wise break-up of
foreign investment proposals approved during the period
from 1993 to 1995 (upto March.) is enclosed.

Specific details of the individual approvals are
published by the Indian Investment Centre as a
supplement to their monthly Newsletter, copies of which
are supplied to the Parliament Library.

(e) The stage of implementation varies from project
to project and inter alia, depends on the gestation period.

STATEMENT-I

Statewise Forelgn Direct Investment Cases Approved
For the period January 1993 to March 1985

VAISAKHA 13, 1917 (Saka)

State Jan'93 - Mar' 95
Number Approved Investment
(Rs. Million)
1 2 3

‘Maharashtra 367  54971.68
Others * 425  49265.13
West Bengal 77  34499.42
Delhi 197  26789.58
Gujarat 104 18451.60
Tamil Nadu 203  17093.80
Andhra Pradesh 129  11238.23
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1 2 3
Madhya Pradesh 42 9133.82
Orissa 18 8152.83
Karnataka 145 5§927.72-
Punjab 28 5012.80
Rajasthan 62 3627.71
Haryana 115 3394.48
Uttar Pradesh 79 2706.19
Pondicherry 17 1147.33
Goa ) 19 822.05
Chandigarh 10 723.62
Bihar 8 721.19
Dadra and Nagar Haveli 8 402.76
Kerala 21 354.34
Himachal Pradesh 10 139.65
Arunachal Pradesh 2 110.60
Daman and Diu 6 54.78
Andaman and Nicobar § 9.84
Assam 3 9.24
Tripura 1 6.80
Total 2101 254767.19

STATEMENT-II

Country-wise Breakup of Foreign Direct Investment
Approved During 1893 to 1985 (Upto March)

(Rs. in Millions)
S. Name of the 1993 1994 1995
No. Country
1 2 3 4 5
1. USA. 34618.5 34880.9 8642.4
2. UK. 6227.3 12991.5 1094.6
3. Germany 1759.3 5693.6 1549.7
4. Mauritius 1242.4 5347.4 92.0
5. Japan 2574.3 4008.0 220.2
6. laly 1173.5 3909.4 98.8
7. Australia 295.6 3884.5 4397
8. Singapore 667.4 2655.0 583.6
9. Netherlands 3216.5 2069.6 98.4
10. Hongkong 879.5 1647.8 450.6
11. Korea (South) 293.3 1088.5 236.1
12. Russia - 19.5 1056.9 -
13. France 1290.9 897.3 169.9
14. Denmark 319.9 633.0 099.7
15. UAE. 4044.9 §12.3 -
16. Afghanistan 1.0
17. Armenia 1.0 - -
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E 2 3 4 5 1 2 3 4 5
18. Austria 156.7 248.7 61.0 62. South Africa - 25 1578
19. Bahamas - 81.2 48 63. Spain 98.0 20.2 0.7
20. Babhrain 4.1 48.4 - 64. Sri Lanka 15.1 243 -
21. Belgium 60.0 76.6 1433.2 85. Sweden 6.2 116.4 829.6
22 Belorussia 0.5 - - €6. Switzerland 4268.0 483.0 1004 .4
23 Bermuda - 260.3 - 67. Taiwan 100.1 102.0 258
24 Brazil - - - €8. Thailand 3684.2 89.8 68.9
25 Bntish Virgin Island 46.0 36.5 65.2 69. Ukraine 28 4.5 -
26 Canada 272.8 420.4 32.6 70. Uruguay . - .
27, Cayman Island 33.0 35.0 - 71. West Indies - 0.5 -
28. Channel Island - 12.5 - 72. Yugoslavia - - -
20  China ' 618.6 272.5 - 73. NRI 10433.2 4908.8 1320.0
3y Cyprus - 0.3 . 74. Euro Issues - 523044 2366.3
31. Czech Republic 4.4 . . 75. All Countries
32. Czechoslovakia . . including above 88593.3 141871.9 24277.3
33. Estonia 70.0 - - [EﬂgHSh]
34. Finland 20.7 103.7 12.8
35 Hungary 22.7 1.8 - Foreign Investment
36 Indonesia 3.8 0.0 1200.0 '
37. lreland 1656.4 64.1 20.0 4173. SHRI SHRAVAN KUMAR PATEL : Will the
38 Israel 14.6 85.2 25.2 PRIME MINISTER be pleased to state :
39. Kazakistan 15.0 - - (a) whether the Government have received
40. Korea (North) ) ) ) representations from Members of Parliament demanding
' offer of special incentives for rapid industrialisation
41, Kuwait 0.5 345.9 - inviting foreign investment NRI and indigenous and
42. Latvia - - - accelerated development of the North-Eastern region
44 Malaysia 84.8 252.2  1389.6 (b) if so, the specitic demands made by them, and
45. Maldives - 6.0 - (c) the decision taken in regard thereto?
46 Malta - - - THE MINISTER OF STATE IN THE MINISTRY OF
47 Mexico 2389.8 0.1 - INDUSTRY (DEPARTMENT OF INDUSTRIAL
48. Nepal R 0.2 . DEVELOPMENT AND DEPARTMENT OF HEAVY
) ) INDUSTRY) (SHRIMAT! KRISHNA SAHI) :(a) and (b).
49 New Zealand 0.5 0.0 156.8 The impediments to industrialisation of the North
50. Nizamia . 15.4 . Eastern Region including Assam due to geographical
51. Norway 26.7 3.2 1.0 Isolation and poor Iinfrastructure has been represented
52 Oman 5429 8 173.8 . to the Government. The need to reverse this trend by
' ' extending concessions to motivate entrepreneurs to
53. Panama 25.5 - - invest in the medium and large scale sactors has been
54, Papua New Guinea - - 19.2 stressed.
55. Phillipines 132.5 41.0 3111 (c) Government have constituted a group for
5€. Poland 1.5 - - industrial development of North Eastern Region. A North
57 Portugal 140.0 . . Eastern Development Bank has been proposed to be
£6. Oat set up in the Region. The Scheme of Transport Subsidy
Al ) i ) was introduced for assisting the Industrialisation of
59. Saudi Arabia 108.7 - - disadvantaged regions which includes the North East,
60 Scotland - - 0.5 The programmea of Industrial growth centres is also
Slovakia 0.5 } suitably onented to the development of industrial

infrastructure in these regions.
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Foreign Investment

4174, SHRI DATTATRAYA BANDARU : Wil the
PRIME MINISTER be pleased to state :

(a) whether the economic survey has cautioned the
nation that any weakneas in macro-economic policy
may adversely affect the inflow of foreign investment;

{b) I ao, whather the Government propose to resort
to fiscal restraint; and

(c) it not, the steps likely to be taken to boost the
Inflow of foreign Investment?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY DEPARTMENT OF INDUSTRIAL
DEVELOPMENT DEPARTMENT OF HEAVY INDUSTRY
(SHRIMAT! KRISHNA SAHI) : (a) As per Economic
Survey 1994-95, Inflows of foreign investment are
dependent inter-alla on fiscal trends, progress in
economic reforms and perception regarding political
stability.

(b) The Central Government's Budget for 1995-96
targets at reducing the gross fiscal deficit from 6.7% of
GDP in 1994-95 (RE) to 5.5% of the GDP in 1995-96
(BE).

(c) Besides, constainment of fiscal deficit,
Govemment has undertaken several macro-stabilisation
measures to ease the pressures on balance of payments
and the rate of Inflation. it has also taken variQus refQrms
in the tlelds of trade, industry, financial and public sector
to attract foreign investment.

Disinvestment of PSU Shares

4175. SHRI CHITTA BASU : Will the PRIME
MINISTER be pleased to state .

(a) whether responsibility has since been fixed for
losses due to disinvestment of shares of the PSUs;

(b) if so, whether any penal action has since been
taken; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF [INDUSTRIAL
DEVELOPMENT AND DEPARTMENT OF HEAVY
INDUSTRY) (SHRIMATI KRISHNA SAHI) : (a) to (c). The
Govemment do not feel that there has been losses due
to disinvestment of shares of PSUs. The question of
fixing responsibility thus does not arise.

Terrorism In Kashmir

4176. SHRI QURUDAS KAMAT :
KUMARI SUSHILA TIRIYA :

Will the PRIME MINISTER be pleased to state ;

(a) whether Pakistan drug traffickers aiding terrorism
In Jammu and Kashmir;
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{b) if so, the datalis thereof;

(c¢) whether terrorists have shifted their movement
from Kashmir to Jammu recently; and

(d) It so, the remedial measures taken by the
Government to check such activities of the terrorists?

T..€ MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY AND
DEPARTMENT OF SPACE AND MINISTER OF STATE
IN THE MINISTRY OF SCIENCE AND TECHNOLOGY
(SHRI BHUVNESH CHATURVEDI) : (a) and (b)
Government are fully aware of the fact that Pakistan is
aiding and abetting the cross-border terrorism directed
against India out of finances from different sources,
including funds generated through drug trafficking

(c) and (d). In the recent past, the militants have
tried to spread the arc of violence Into Jammu Region
and also to create communal tensions In that aiea
Government Is alive to the situation and is taking ail
necessary steps to contain the activities of the terrorists
frustrate their designs and to create a sense of security
and confidence among the people. The pressnce of
security forces has been augmented particularly in the
sensitive, vuinerable and far-flung areas, anti-terrorist
operations have been stepped up and patrolling and
vigilance on the LOC has been further intensified
Government are also vigilant about material, financial
or any other support extended from outside quarters in
sustenance of activities directed against india, and are
resolved to take all necessary steps to counter this

Medical College

4177. SHRI K. PRADHANI : Will the PRIME
MINISTER be pleased to state :

(a) the funds spent on the opening of medical
colleges during last three years;

(b) whether there Is a need to establish more
number of Medical Colleges; and

(c) if so, the steps taken by the Government to
enhance the allocation of funds and also to increase
the number of Medical Colleges?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRiI PABAN SINGH
GHATOWAR) : (a) to (c). As per information furnished
by the Medical Council of india, no medical college has
been started during the last three years in the
Government sector. The Indian Medical Council Act,
1956 and regulations framed thereunder provides for
an ‘Essentiaiity Certificate from the State Government
concerned before starting a new medica!l college.
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Public Health Centres

4178. DR. AMRIT LAL KALIDAS PATEL : Will the
PRIME MINISTER be pleased to state :

(a) whether the health of common man in rural
areas is deteriorating;

{b) f so, whether the Government have made any
survey in this regard,

(c) if so, the details and outcome thereof, State-
wise;

(d) whether the benefits of public health centres set
up in various States are being extended to the rural
population;

(e) if not, the reasons therefor; and
(f) the steps taken by the Government in this regard?

THE. DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) to (c). While no such survey has
been conducted, data on health status and Morbidity of
communicable diseases do not indicate deterioration of
health services in the rural areas.

(d) to (f). Medical and Family Welfare services to
the rural population are provided through the Network
of Sub-Centres, Parimary Health Centres and
Community Health Centres. The number of such Centres
in the country as on 31.12.94 i1s as under :

Sub-centres - 1,31,476
Primary Health Centres - 21,254
Community Heaith Centres - 2,328

Timings in CGHS Diepensariee

4179. SHRI RAJENDRA AGNIHOTRI :
SHRI MANORANJAN BHAKTA .

Will the PRIME MINISTER be pleased to state :

(a) whether the Government propose to introduce
double/multi shift system in C.G.H.S. dispensaries;

(b) i so, the details thereof, and

(c) the likely date by which the revised time is likely
to come Into effact?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) to (c). There is a proposal to introduce
double shift in some CGHS Multi-Shift dispensaries
which are near to the Government hospitals. As the
proposal is In its Inftial stage and it also requires creation
of some additional posts of para medical staff as such
it is not possible to indicate any date by which it would
come into effect. .
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Control of Malaria

4180. DR. R. MALLU : Will the PRIME MINISTER
be pleased to state :

(a) whether the tribal areas in the country are more
vulnerable to malaria than other areas of the country;

(b) it so, the details and reasons therefor;

(c) whether the Government have drawn up a
separate action plan to eradicate malaria from the tribal
areas;

(d) it so, the details thereof; and
(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) and (b). Tribal population constitutes
8 percent of the country's population but contributes 36
percent of the total malaria cases in the country. This is
attributable to locations and climatic conditions of the
tribal areas and Soclio-economic Status of the
population.

(c) and (d). Under National Malaria Eradication
Programme, Malaria Control activities are undertaken
throughout the country Including tribal areas. In order
to Intensify these activities in 7 North-Eastern States
with a predominance of tribal population, 100% Central
assistance Is being provided since December, 1994,
Further, a proposal seeking World Bank Assistance for
the control of Malaria in the tribal areas of the States
of Andhra Pradesh, Bihar, Madhya Pradesh,
Maharashtra, Gujarat and Rajasthan is under
formulation.

(e) Does not arise.

[Transiation]

Lok Pal Bill

4181. SHRIMATI SHEELA GAUTAM :
SHRI TEJ NARAYAN SINGH .
SHRI RAJESH KUMAR :

Will the PRIME MINISTER be pleased to state :

(a) whether the Government have taken steps to
arrive at a consensus in regard to the Lok Pal Bill;

_(b) It so, the detalls thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI MARGARET
ALVA) : (a) to (c). Goverhment's stand has been
reiterated from time to time that, if after a national debate
there is a consensus among various political parties
and leaders, the Government Is willing to come forward
with a comprehensive Bill. This continues to be
Government's position.
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[English]
Selection for N.D.A.

4182. SHRI B.L. SHARMA PREM : Will the PRIME
MINISTER be pleased to state :

(a) the average number of candidates selected each
year for National Defence Academy through U.P.S.C.
and R.I.LM.C., Dehra Dun, separately;

(b) the overall expenditure incurred on an averaQje
on training a candidate by R.I.M.C., Dehra Dun for entry
into NDA;

(c) whether the expenditure thus incurred
considered commensurate- with the results achieved;
and

(d) it so, the Justification thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a) Cadets In NDA are taken only through an
examination conducted by U.P.S.C., in which cadets
from R.LM.C. also have to compete alongwith others.
The average number of candidates selected each year
to NDA is 600 cadets, out of which, on an average,
approximately 7% to 8% are form R.[.M.C. alone.

(b) R.LLM.C. incurs approximately an expenditure of
Rs. 99,400/- on each cadet in a period of S years. This
expenditure includes pay and allowance of-employees,
maintenance of bullding, messing of cadets and Army
personnel and expendable stores etc.

(c¢) and (d). Yes, Sir. Approximately 80 to 85% of
R.ILM.C. cadets are selected for NDA through an open
competition by way of U.P.S.C. exam and Services
Selection Board.

Malaria Control

4183. SHRIMATI VASUNDHARA RAJE :
DR. SAKSHUI :
SHRI M.G. REDDY :

Will the PRIME MINISTER be pleased to state :

(a) whether the fresh cases of malaria have been
reported from Rajasthan, Assam and other States;

(b) If so, the number of cases reported from each
State during last six months;

“(c) the number of deaths reported out otAthom in
each State; and

(d) the steps taken by the Goverﬁment to check the
spread of malaria?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARF (SHRI PABAN SINGH
GHATOWAR) : (a) Yes, Sir.

(b) and (c). Statement showing State-wise number
of Malaria cases and deaths during the period from
September, 1994 to February 1995 is enclosed.

are :

(d) The steps adopted to check the spread of Malaria

- Early detection and prompt treatment;

- Vector control to interrupt transmission with
appropriate insecticides;

- Anti-larvel measures with larvicides to
eliminate mosquito breeding sources; and

- Intensification of Health Education activities
to create awareness among people to
prevent malaria.

STATEMENT

States-wise Total Malaria Cases and Deaths
Due to Malaria for the Last Six Months
(From September' 94 - Feb'95)

S. Name of the Total+ves Deaths
No. States/UTs
1 2 3 4
1. Andhra Pradesh 30560 5
2. Arunachal Pradesh 22040 Nil
3. Assam 52136 32
4. Blhar 13946 8
5. Goa 1408 Nil
6. Gujarat 144883 9
7. Haryana 17918 Nil
8. Himachal Pradesh 2111 Nil
9. Jammu and Kashmir 2212 Nil
10. Karnataka 85466 2
11. Kerala 2726 Nil
12. Madhya Pradesh 93234 18
13. Maharashtra 144106 7
14. Manipur 5626 34
15. Meghalaya 5579 20
16. Mizoram 4691 18
17. Nagaland 1892 253
18. Orissa 153250 49
19. Punjab 8364 1
20. Rajasthan 206893 452
21. Sikkim 21 NIl
22. Tamil Nadu 46048 4
23. Tripura 9743 16
24, Uttar Pradesh 41969 Nit
25. West Bengal 25448 38
Union Territories
1. Andaman & Nicobar islands 615 NIl
2. Chandigarh 3267 1
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1 2 3 4
3 Dadra and Nagar Havelli 2965 Nil
. 4 Daman and Diu 551 Nil
5 Delhi 3420 Nil
6 Lakshadweep 2 Nil
7. Pondicherry 257 Nil
india Total 1132192 966
[Translation]

Energy Sources Training Institutes

4184. SHRIMATI KRISHNENDRA KAUR (DEEPA):
Will the PRIME MINISTER be pleased to state :

(a) whether the Government propose to set up
Energy Sources Training Institutes;

(b) if so, the details and the objectives thereof;

(c) the time by which the above institutes are likely
to be set up; and

(d) the extent of increase expected in production of
non-conventional energy sources as a result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES AND
MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA KUMAR,) : (a) to (c).
Training is an integral part of several programmes being
implemented by the Ministry of Non-Conventional Energy
Sources. The details of the major training facilties
already functioning in the country are given below :

1. 17 Regional Biogas Development and
Training Centres have been set up at existing
institutions under the Naional Praject on
Biogas Development These Centres provide
training to various target groups such as
users, masons, technicians, bank officials etc.

2. 17 Technical back-up units have been
established under the National Programme
on Improved Chulhas in existing institutions.
These units provide R and D and technical
support to the programme and offer training
to self-employed workers in the construction
of improved chulhas.

3. Two training centres, have been established
under the Integrated Rural Energy Planning
Programme, including the Mahatma Gandhi
Institute of Integrated Rural Energy Planning
and Development at Delhi. Three more
centres are being established in Gujarat,
Karnataka and Meghalaya.

4. The Ministry has also established a Solar
Energy Centre at Gwal Pahari In Gurgaon
District of Haryana. The Centre provides
testing and information services for users,
manufacturers and research institutions. It
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also has facilities to conduct short training
programmes. Simlilarly, six reglonal testing
centres functioning at existing institutions and
supported by the Ministry are in a position to
conduct training programmes.

(d) The institutions and centres mentioned above
provide training manpower for implementing various
renewable energy programmes and In-directly
contribute to the Increased use of non-conventional
energy sources.

[English]

Blindness Control

4185. SHRI PRABHU DAYAL KATHERIA :
SHRI BALRAJ PASSI :

Will the PRIME MINISTER be pleased to state -
(a) whether blindness in the country is increasing;
(b) if so, the reasons therefor,;

(c) whether the Government propose to revamp the
National Programme for the Control of Blindness,

(d) f so, the details thereof; and

(e) the steps taken/proposed to be taken by the
Government to control blindness?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) and (b). According to survey
conducted in 1989, the Prevalence of Blindness in the
country was 1.49%. No nation-wide survey has been
conducted thereafter. However, one of the major factor
responsible for Increase in the blind population is
Cataract, which is an age-related phenomenon.

(c) to (e). Revamping of the National Programme
for Control of Blindness is a continuing process. Some
of the steps taken by the Government under this
programme to Control the Blindness are as under :

1. Strengthening of Ophthaimic infrastructure.
2. Training of Ophthalmic manpower.

3. Establishment of District Blindness Control
Societles. . .

4. Expanding coverage to rural and tribal areas.

5. Creating awareness about the eye care
among the masses.

6. Revising the pattern of assistance to States/
UTs and NGOs.

7. increasing financial outlay in the annual
budget and implementing the World Bank
Cataract Blindness control Project in Seven
States and

8. Strengthening the monitoring of Eye-Care
activities at the Central, State and District
level.



61 Written Answers

Cancer Hoapltals

4186. DR. K.V.R. CHOWDARY . Will the PRIME
MINISTER be pleased to state :

(a) whether the Cancer Assessment Committee has
recommended conversion of Cancer Hospitals into
Regional Cancer Centres;

(b) It so, the details of the cancer hospitals covered
into Reglonal Cancer Centres; and

(c) the reasons therefor?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : {(a) to (c). A Cancer Assessment
Committee appointed by the Government in 1972 had
recommended the establishment of six Reglonal Cancer
Centres to cater to the treatment and research on cancer
in North-Eastern region, Western region, North-Western
region, South-eastern region, Central region and
Northern region. In Bombay there was aiready a
regional centre and keeping in view the existing financial
resources, three more institutions at Caicutta, Madras
and Delhi were upgraded to meet with the requirements
of regional centres. Subsequently, seven more hospitals/
institutes have been recognised as regional centres to
meet with the increasing demands. Currently, there are
eleven regional Cancer Centres as under :

1. Gujarat Cancer and Research Institute,
Ahmedabad.

2. Kidwal Memorial Institute of Oncology,
Bangalore.

3. Tata Memorial Hospital, Bombay.

4. Chittaranjan National Cancer Institute,
Calcutta.

5. Regional Centre for Cancer Research and
Treatment Society, Cuttack.

6. Institute Rotary Cancer Hospital, New Delhi.
7. Dr. B.B. Cancer Institute, Guwahati.

8. Cancer Hospital and Research Institute,
Gwalior.

9. Cancer Institute, Madras.
10. Regional Cancer Centre, Trivandrum.
11. Kamla Nehru Memorial Hospital, Allahabad.

Modernised Hoepitails

4187. DR. SAKSHIJI : Will the PRIME MINISTER
be pleased to state :

(a) whether there Is any plan to open fully
modernised hospitals in Uttar Pradesh with Central
assistance;

{b) if so, the locations thereof; and

(c) the time by which a final decision is likely to be
taken In this regard?
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THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) No. Sir.

{(b) and (c). Do not arise.
[Translation]
Recruitment in NDA

4188. SHRI DEVI BUX SINGH :
DR. RAMESH CHAND TOMAR :

Wil the PRIME MINISTER be pleased to state :

(a) whether the National Defence Academy has
relaxed or propose to relax its recruitment criteria so as
to encourage the talented youths into this field;

(b) if so, the details thereof;

(c) whether the Government also propose to provide
more facilities and better pay scales in the defence
services; and

(d) if so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN)
(a) No, Sir

(b) Does not arise

(c) and (d). The pay and allowances of the Armed
Forces Personnel are at par with those of civil
Employees of Central Government of equivalent status.
In addition, the Armed Forces Personnel are given a
number of other perquisites and facilities not admissible
to civihan employees. Review of terms and conditions
of Defence Services i1s an on-going process and such
revisions as are considered desirable and feasible are
made form time to time.

The Government have since appointed the Fifth
Central Pay Commission. One of the terms of references
of the Commission 1s to examine the present structure
of employments and conditions of service of the
personnel belonging to the Armed Forces, taking into
account the total packet of benifits available to them
and suggest changes therein which may be desirable
and feasible.

Maternity and Health Centree in Gujarat
4189. SHRI RATILAL VARMA : Will the PRIME
MINISTER be pleased to atate :

(a) the number of maternity and heaith care centres
being established in Gujarat at present;

{b) the number of such centres proposed to be
opened during the year 1995-96;

(c) whether any external assistance is being
provided for these centres; and ’

(d) ¥ so, the details thereof?
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THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) and (b). Maternity and health care Is
provided through primary heaith centres, community
health centres, sub-centres, rural family welfare centres,
urban family welfare centres, urban health posts and
hospitals. During 1994-95 and 1995-96, 15 Primary
Health Centres, 9 Community Heaith Centres are
proposed to be established in Gujarat.

(c) and (d). No, Sir.
[English]
Urotherapy

4190. DR. VISWANATHAM KANITHI : Will the
PRIME MINISTER be pleased to state :

(a) whether several incurable diseases can be
cured by urotherapy;

(b) if so, the details thereof;

(c) whether the AIDS can also be cured by
.urotherapy;,

(d) if so, the details thereof; and

(o) the steps taken by the Government to popularise
urotherapy?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR): (a) to (e). In the absence of any research
data, the efficacy of urinetherapy/urotherapy for different
aillments has not been vaerified.

Shortage of Personnel at Officers Level
4191. SHRI SYED SHAHABUDDIN : WIll the
PRIME MINISTER be pleased to state :

(a) whether the Army is facing a shortage of
personnel at the officers level;

(b) whether it has been decided to lower the
recruitment standards in order to increase the intake;

(¢) the number of vacancies announced and the
number of officers recruited through various channels
during each of the last three years; and

(d) the present selection scheme for admission and

MAY 3, 1985

Written Answers 64

the weightage given to each stage and the proposed
change in the weightage or the qualification limits?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a) to (d). There are some shortages of officers in the
ranks of Captain and below in the Indian Army. Such
shortage are not a new phenomenon. A large number
of youth continue to appear for selection in the Army.
The recruitment of Commissioned Officers in the Army
is mainly through the Union Public Service Commission
(UPSC) Examinations followed by interviews by Services
Selection Boards (SSBs). For Technical Branches, the
recruitment is made directly through the Services
Selection Boards. There is no proposal to lower the
selection standards to Increase the intake. There is no
proposal to change the mode of selection or weightage
given to written examinations conducted by the UPSC
and interviews by SSBs. The infromatlon in respect of
number of vacancies announced and the number of
officers recruited through various channels during each
of the last three years is as under :

Year Vacancies announced Recruited
1992 1830 1272
19983 1830 1256
1994 1830 1230

Nursing Schools

4192. SHRI P.C. THOMAS : Will the PRIME
MINISTER be pleased to state :

(a) the number of recognised and unrecognised
Nursing Schools and Pharmacy Diploma Institutes in
each State at present; and

(b) the action taken or proposed against

' unrecognised Nursing Schools and pharmaceutical

Diploma Institutes?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) A Statement is enclosed.

(b) Candidates passing out from the unrecognised
nursing schools and Pharmacy Institutes are not eligible
for registration with the respective State Councils.

STATEMENT
S.No. State No. of General No. of unrecognised No. of Pharmacy Diploma
Nursing Midwifery Nursing Schools College approved by
Schools recognised Unappby Pharmacy roved
by Indian Nursing Council Council of India.
1 2 3 4 5 6
1. Andhra Pradesh 62 20 15 2
2. Assam 12 1 2
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1 2 3 4 5 6
3. Bihar 35 6 7 7
4, Gujarat 15 - 8
5. Haryana 6 - 9 6
6. Himachal Pradesh 3 - 2
7. Karnataka 22 8 57 40
8. Kerala 49 9 11 3
9, Madhya Pradesh 18 13 2 4
10. Maharashtra 48 9 46 18
11. Orissa 5 - 14 20
12. Punjab 18 14 17 9
13. Rajasthan 16 5 7 5
14. Tamil Nadu 24 15 29 I8
15. Uttar Pradesh 15 9 15
16. West Bengal 26 10 3
17. Mizoram 2 -

18. Tripura 1 - -

19. Mid India Board 6 5 -

20. South India Board 18 8 - -

21 AFMS (Exam Board) 8 - - -

22. Delhi - - 4 3

23. Goa - - 1

24. Sikkim - - 1

25. Tripura - - 1

26. Chandigarh - - 2

27. Pondicherry - - - 1
409 132 253 136

Panchayat Rej Institutions
4193. SHRI SARAT PATTANAYAK : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government have constituted an
expert committee to examine the working of Panchayat
Raj Institutions;

(b) if a0, tha details thereof;

(c) whether the Committee has submitted its report;
and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (DEPARTMENT
OF RURAL DEVELOPMENT) (SHRI UTTAMBHAI

HARJIBHAI PATEL) : (a) No, Sir.
{b) to (d). Does not arise.

Expenditure on R and D

4194. SHRIMATI SUMITRA MAHAJAN : Will the
PRIME MINISTER be pleased to state :

(a) the total expenditure incutred by the department

of Biotechnology on R and D during the last three
years; and

(b) the share of agriculture related matters out of
the above expenditure?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY AND
DEPARTMENT OF SPACE AND MINISTER OF STATE
IN THE MINISTRY OF SCIENCE AND TECHNOLOGY
(SHR!I BHUVENESH CHATURVED!) . (a) and (b). During
the last three years the Department has spent about
Rs. 99.50 crores in respect of R and D activities. Out of
this, 45% expenditure has been for the programme in
agriculture biotechnology and allied areas.

Khadi and Village Industries Commission

4195. SHRI P. KUMARASAMY Will the PRIME
MINISTER be pleased to state -

(a) whether the Union Government have evaluated
the perfarmance of the Khadi and Village industri.«
Commission Iin Tamil Nadu during 1892-93, 1893-94
and 19984-95;
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(b) if so, the details thereof, and

(c) the detalls of the units in State which have been
sponsored/provided assistance by the KVIC during the
above period?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY DEPARTMENT OF SMALL SCALE
INDUSTRIES AND AGRQ AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM) : (a) No, Sir.

(b) Does not arise.

(c) The assistance provided by Khadi and Village
Industries Commission to the registered institutions and
the State KVI Board, dunng the years 1991-92, 1992-
93 and 1993-94 is as follows .

Disbursement (Rs. in Crores)

Year Khadi V.l Total
Grant Loan Grant Loan Grant Loan

1991-92 6.89 161 178 9.81 8.67 1142
1992-93 1224 199 175 735 1399 9.34
1993-94 1148 368 040 427 1188 7.95

The Accounts for the year 1994-95 have not yet
been finalised.

[Translation]
Naturopathy

4196. SHR!I SURAJ MANDAL - Will the PRIME
MINISTER be pleased to state °

(a) whether. the Government propose to promote
and develop the Naturopathy System of Medicine in the
country;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) Yes, Sir.

(b) The Government have tstablished the Central
Council for Research in Yoga and Naturopathy at New
Delhi and the National institute of Naturopathy at Pune
for the promotion of naturopathy in the country.

Yc) Does not arise.

[English]
National Population Policy

4197. MAJ. GEN. (RETD.) BHUWAN CHANDRA
KHANDURI : Will the PRIME MINISTER be pleased to
state .

(a) whether the expert group on population policy
set up by the Government has submitted the draft
national population policy;

MAY 3, 1995

Written Answers

(b) f so, the main points of the draft report;

(c) whether the Government have examined the
draft report; and

(d) ¥ so, the steps taken or proposed to be taken
to implement the same?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) Yes, Sir.

(b) While dealing with the entire gamut of population
issues the Committee has made, among others, the
following major recommendations :

(i) Integration of gender equity in plan for Health
and Family Waelfare.

(ii) Creation of an enabling environment and:
empowerment mechanism to accelerate the
march towards goal of population
stabilisation by achieving a TFR of 2.1 by
2010.

(lii) Speedy and effective implementation of the
minimum needs programme.

(iv) Provision of maternal and child heaith and
family planning services based on informed
choice.

(v) Involvement of Panchayati Raj and Municipal
Institutions for achieving population
stablilisation.

(vi) Creation of Pupulation and Social
Development Fund for filling the critical gaps
in implementation.

(vii) Constitution of Popuilation and Social
Development Commission for implementing
population stabilisation programmes through
inter-sectoral convergence.

(c) and (d). The Report of the Committee was
recelved on 24th May, 1994. Consuitations with the
State/UT Governments and other Ministries/Departments
has been initiated.

Alcoholiem

4198. SHRIS. M. LALJAN BASHA : Will the PRIME
MINISTER be pleased to state :

(a) whether aicohol related iliness Is on the increase
in the country;

(b) if so, the number of cases of alcohol related
cases reported in each State annually; and

(c) the steps taken by the Government to check the
spread of this avil?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) and (b). No such Information is
available.
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(c) Apart from providing appropriate facilities for
treatment of alcohol-related llinesses and de-addiction
programmes in all the major hospitais under the Central
Government and the State Governments, health
education measures are being taken to promote both
demand reduction and behaviour change.

Armed Forces Medical College, Pune

4199. SHRI MOHAN RAWALE : Will the PRIME
MINISTER be pleased to state :

(a) whether an agreement has been reached
between the Armed Forces Medical College In Pune
and some of the leading hospitals in the United States
for imparting training to Indian Army doctors in the United
States; and

(b) If so, the details and terms and conditions
thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a) No, Sir.

(b) Not applicable.
Divorce Act

4200. SHR! KRISHAN DUTT : Will the PRIME
MINISTER be pleased to state :

(a) whether the Kerala High Court has given a
decision for removal of a few provisions from the Indian
Divorce Act recently;

(b) if so, the salient features thereof;

(c) whether the Government propose to bring
forward a suitable legislation to amend the Divorce Act;

(d) it so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ) : (a) and (b). The Hon'ble High Court of
Kerala vide its jJudgement dated the 24th February, 1995
in O.P. No. 4319/91-L (Ammini E.J. Vs. Union of India
and Others) and O.P. No. 5805/88 (Mary Sonia Zacharlah
Vs. Union of India and Others) quashed the words
‘incestuous’ and ‘adultery coupled with' from the
provisions of section 10 of the Indian Divorce Act, 1869
and declared that the said section 10 would remain
thereafter operative without the aforesaid words, The
Hon'bie High Court has also expressed its hope that
the Judgement will have a compelling effect on the
Central Government in finalising its proposal in
introducing comprehensive reform in the laws governing
marriage. and divorce among Christians in India.
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(c) and (d). The Government is examining the
question of bringing in a comprehensive legislation
relating to marriage and divorce among Christians. The
proposal Involves repealing of the Indian Divorce Act,
1869 and the Indian Christian Marriage Act, 1872 and
to bring in their place a single enactment Governing the
law relating to marriage and divorce among Christians.

(e) Does not arise.
[Translation]

Bachelor ot Engineering Institute, Pune

4201. SHRI C.P. MUDALA GIRIYAPPA : Will the
PRIME MINISTER be pleased to state :

(a) wheather the Army Headquarters (Directorate of
ATM, Pune) has started a Bachelor of Engineering (B.E.)
Institute at Pune for the wards of serving and retired
army personnel; .

(b) if so, whether the wards of serving and retired
Air Force and Navy personnel are also allowed to take
the entrance examination proposed to be heid on May
1995,

(c) if not, the reasons therefor; and

(d) the steps proposed to be taken by the
Government to allow the wards of Air Force and Navy
personnel to take the above entrance examination?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a) The Army Institute of Technology at Pune has been
started by the Army Welfare Education Society, registered
under the Socleties Registration Act.

(b) No, Sir.
(c) and (d). The Institute has been established

. exclusively from the Army Welfare Fund for the wards

of serving and retired Army personnel.
[English]
Marketing of Oral Contraceptive Pille

4202. SHRI SHRAVAN KUMAR PATEL : Will the
PRIME MINISTER be pleased to state :

(a) whether the World Bank has not provided the
promised funds for marketing of oral contraceptive piils,
particularly the “Centochroman of Hindustan Latex
Limited” and “Saheli" of Torrent Limited;

(b) it so, the details of non-payment by World Bank
on this account;

(c) the steps taken by the Government in this regard;

(d) whether these are comparatively more effective
oral contraceptives with no side effects; and

(e) if s0, the details thereof?
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THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) to (c). Eligibility of Centchroman under
World Bank assistance is being considered by the Bank
in consultation with Government.

(d) and (e). Centchroman Is a non-seteroidal weekly
oral pill which can be safely used by women in the
reproductive age group who want to space their
children. The pill is not recommended for women
suffering from certain diseases including recent history
of jaundice or other liver diseases, Tuberculosis etc.

[Translation]

Industrial Development

4203. SHRI PHOOL CHAND VERMA : Will the
PRIME MINISTER be pleased to state :

(a) whether according to the experts the industrial
development is likely to fall short as against the target
fixed by the Government during the current financial
year;

{b) if so, the main reasons for the slow pace of
Industrial development,

(c) whether the improvements initiated by the
Government have not given desired results so far; and

(d) if so the steps proposed to be taken by the
Government to improve the situation of industrial
development in the country during 1995-96?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF INDUSTRIAL
DEVELOPMENT AND DEPARTMENT OF HEAVY
INDUSTRY) (SHRIMATI KRISHNA SAHI) : (a) to (d). As
per the latest avallable information from CSO, the overall
tate of growth of industrial sector in April-December’ 94
Is 8 3% The performance of industrial sector has been
showing a steady improvement from 0.6% In 1991-92,
2 3% in 1992-83, 4.7% in 1993-94 and 8.3% Iin Aprll-
December 1994-95. The broad based Industrial recovery
that 1s underway now is due to the number of factors
such as cumulative success of Industrial trade and tax
reforms and growing confidence and improvement in
invesiment climate.

Photo Identity Cards

4204 SHRI SATYA DEO SINGH -
SHRIMAT! DIPIKA H. TOPIWALA
SHRI RAM PAL SINGH :
wii the PRIME MINISTER be pleased to state :

(a) whether the Government propose to introduce
‘holographic technique with a view to check duplicacy
in photo Wentity cards to voters;

{b) it so the details thereof, and

(c) the tme by which this technique is likely to be
introduced?
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THE MINISTER OF STATE IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H. R.
BHARDWAUJ) : (a) to (c). With a view to check duplicacy
in photo identity cards to voters, the instructions of the
Election Commission already require the hologram to
be affixed or embossed on the card itself or on the
lamination in such a way that the hologram cannot be
removed or peeled off without destroying the card/
lemination.

[English]

UPSC Examinations at Vijayawada

4205. SHRI SOBHANADREESWARA RAO VADDE:
Will the PRIME MINISTER be pleased to state :

(a) whether the Government have received any
representation to open a centre for conducting Union
Public Service Commission Examinations at Vijayawada;

(b) if so, the details thereof, and
(c) the time by which it Is likely to be opened?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI MARGARET
ALVA) : (a) to (c). Union Public Service Commission
already have three regular centres in the State of Andhra
Pradesh at Hyderabad, Vishakhapatnam and Tirupati
for their examinations. These centres adequately meet
the needs of Andhra Pradesh. Having regard to this
and the other practical and administrative difficulties,
the Commission have decided not to open a new centre
at Vijayawada or at any other place in the State.

Eradication of Diseases

4206. SHRI PRAKASH V. PATIL : Will the PRIME
MINISTER be pleased to state :

(a) the programmes for the eradication of diseases
like Leprosy, T.B., Cancer, Malaria and Polio; and

(b) the total assistance given to maharashtra for the
eradication of these diseases during the year 1992-93
and 1964-95? .

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) Government have launched the
following programmes for eradication of diseases like
Leprosy, Tuberculosis, Cancer, Malaria and Polio etc :

(i) National Leprosy Eradication Programme.
(i) National Tuberculosis Control Programme.
(lii) National Cancer Controf Programme.
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(lv) National Malaria Eradication Programme and
(v) Universal immunization Programme.
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(b) Total assistance given to Maharashtra under
these programmes are as under : ‘

(Rs. in lakhs)

Years

1b92-93 1993-94 1994-95

()  National Leprosy Eradication Programme 69.51 48.95 87.11
(i) National Tuberculosis Control Programme 386.56 227.12 828.00
(allocated)

(i)  National Cancer Control Programme 95.00 100.00 60.00
(lv)  National Malaria Eradication Programme 1066.15 810.94 870.11
(v)  Universal Immunization Programme 676.40 1145.95 1638.46

(figures provisional)
[Translation] [English]
Colgate Paimolive India Limited
D.W.C.R.A.

4207. SHRI HARI KEWAL PRASAD : Will the
PRIME MINISTER be pleased to refer to the reply given
to USQ No. 2314 on December 21, 1994 regarding
Multi-National Companies and state :

(a) whether Colgate Palmolive India Limited has
furnished the information demanded by the Director
General of Research and Registration;

(b) If so, the details thereof,
(c) if not, the reasons therefor;

(d) whether MRTP has taken any action against the
Colgate Palimolive India Limited, Hindustan Lever
Limited and Ponds India Limited; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R.
BHARDWALJ) : (a) to (c). Yes, Sir, Director General of
Investigation and Registration has since already
submitted his preliminary investigation report to the
MRTP Commission.

(d) and (e). Notice of Enquiry has already been
issued against M/s. Colgate Palmolive India Limited,
Hindustan Lever Limited and Ponds India Limited. All
the three matters are subjudice before the MRTP
Commission which is a quasi judicial body.

4208. SHRI GABHAJI MANGAJI THAKORE : Will
the PRIME MINISTER be pleased to state :

(a) the target fixed for the Development of Women
and Children in Rural Areas (DWCRA) during 1993-94
and 1994-95 and achievements made so far in this
regard, State-wise; and ’

(b) the allocation of funds during the last three
years and for the next financial year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (DEPARTMENT
OF RURAL DEVELOPMENT) (SHRI UTTAMBHAI
HARJIBHAI PATEL) : (a) The physical target of women
groups for income generating activities fixed and
achieved under Development ot Women and Children
In Rural Areas (DWCRA) during 1993-94 and 1994-95
by States/UTs is given in the enclosed Statement-i.

(b) Total funds allocated i.e. Central, State and
UNICEF share for income generating activities to
different States/UTs. during the last three years i.e.
1992-93, 1993-94, 1994-95 is given in Statement, I
enclosed. State-wise allocation of tfunds for
implementation of DWCRA during 1995-96 is being
finalised shortly.

STATEMENT-I
S.No. State/UTs Physical Target = Groups Formed Physical Target Groups* Formed
During 1993-94  During 1993-94  During 1893-94 During 1993-94
(Provisional)
1 2 3 4 5 6
1. Andhra Pradesh 540 4016 734 14476
2. Arunachal pradesh . 344 280 143 111
3. Assam 508 518 808 595
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1 2 3 4 5 -]
4 Bihar 768 839 1051 865
5. Goa 16 40 /26 4
8. Gujarat 808 768 247 235
7. Haryana 376 534 480 372 .
8. Himachal Pradesh 344 270 243 329
0. Jammu and Kashmir 344 2486 704 545
10. Karnataka 524 500 521 642
11. Kerala 728 551 182 662
i2. Madhya Pradesh 832 201 1303 1344
13. Maharashtra 704 674 899 883
14, Manipur 212 451 104 71
15. Meghalaya 148 84 352 206
16. Mizoram 48 120 38 110
17. Nagaland 280 200 91 300
18. Orissa 328 330 430 615
18. Punjab 412 545 530 343
20. Rajasthan 472 825 847 34
21. Sikkim 132 29 139 27
22. Tamil Nadu 608 806 721 123
23. Tripura 48 108 30 137
24, Uttar Pradesh 1184 1441 1508 1152
25, West Bengal 380 200 756 213
Union Territories
1. A and N lsiand 16 24 13 12
2. Daman and Diu 0 0 11 0
3. Lakashdweep 16 2 13 10
4, Pondicherry 16 30 13 13
5. D and N Havelll 16 B8O 13 0
Total 11132 15483 13400 24099
(") As per reports received upto February, 1995.
STATEMENT-ll
S.No. State/UTs Funds Aliocated {Centre+State+Unicef)
During 1992-83 “During 1993-84 ‘During 1984-85
1 2 3 h ' 4 5 h
1. Andhia Pradesh 45 45 54.54 74.13
2. Arunachal pradesh 27 27 34.74 14.44
3 Assam 39 39 51.31 81.71
4. Bihar 7878 77.57 106.15
5 Goa 3.03 1.62 - 2.83
: Gujarat 38.39 81.61 24 95
. Haryana 3333 37.98 47 .37
8 Himachal Pradesh 27.27 34.74 24 .54 -
9 Jammu and Kashmir 21.21 34.74 71.10
10 Karnataka 42.42 52,92 52.62
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1 2 3 4 5
11. Kerala 24.24 73.53 18.38
12. Madhya Pradesh 81.81 84.03 131.60
13. Maharashtra §7.57 71.10 90.80
14, Manipur 21.21 21.41 10 50
15. Meghalaya 9.09 14.95 35.55
16, Mizoram 8.09 4.85 3.94
17. Nagaland 15.15 28.28 919
18. Orissa 24 24 33.13 43.43
10. Punjab 21.21 41.61 53.53
20. Rajasthan 51.51° 47 .67 85.55
21. Sikkim 6.06 13.33 14.04
22, Tamil Nadu 39.39 61.41 72.82
23. Tripura 6.06 4.85 3.04
24, Uttar Pradesh 115.14 119.58 152 41
25. Waest Bengai 30.30 36.36 76.36

Union Territories p
1. A and N Island 3.03 1.62 1.31
2. Daman and Diu 0.00 0.00 1.11
3. Lakashdweep 3.03 1.62 1.31
4, Pondicherry 3.03 1.62 1.31
5. D and N Havelli 3.03 1.62 1.31
N Total 881.73 1124.33 1318.05

Computer Teaching Centree

4209. DR. VASANT NIWRUTTI PAWAR : Will the
PRIME MINISTER be pleased to state *

(a) whether the Government anticipate shortage of
computer personnel in view of many computer
personnel leaving the country and settling abroad in
the near future;

(b) if so, whether the Government intend to requiate
computer teaching centres for maintaing quality;

(c) the detalls of proposal for setting up institutions
to train computer personnel; and ’

(d) if so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF OCEAN
DEVELOPMENT (SHR! EDUARDO FALEIRO) (a) and
(b). The Computer Iindustry in the country is not likely
to face shortage of software personnel in quantitative
terms. Howevaer, there is a need to improve the quality
of outputs from most of existing educationalftraining
institutions.

2. All India Council for Technical Education (AICTE),
a Statutory body of the Government of India Is regulating
computer education for maintaining quality by way of
norms and Standards for formal courses.

In order to bring standardisation in the qualty of
education/training in the Non-formal sector, Government
launched a scheme namely Department of Electronics
- Accreditation of Computer Courses (DOEACC), under
whi~h institutions meeting well defined norms and
citenia are given provisional accreditation for conducting
specified level of coursas 'O’ (Foundation), ‘A’ (Advanced
Diploma) 'B' (Graduate) and 'C’' (Post Graduate)

(c) and (d). There is no such proposal under
consideration of the Department of Electronics Howev.t
Ministry of Human Resource Development (MHRD, is
considering the establishment of an institute nimely
Rajiv Gandhi National Institute of Computer and Alhed
Science (RAGNICAS) to provide facilittes foi higher
education and advanced research in Computer Science
as well as for the application of Computer in Alhed
Sciences.

Acupuncture Treatment

4210. DR. KRUPASINDHU BHOI : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government have opened a Pain
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Reliet Clinic Unit for acupuncture treatment for public in
Ram Manohar Lohla Hospital, New Delhi;

(b) if so, whether the qualified team of doctors have
been deployed for the purpose in this unit; and

(c) if not, the action taken to deploy such doctors
who can effectively provide proper treatment to the
patients?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) and (b). Yes, Sir. There is a Pain
Relief Clinic Unit in Dr. R.M.L. Hospital and Acupuncture
facility 1s available for last 5 years with qualified Doctors
deployed for this purpose.

(c) Does not arise.

Supply of Drugs

4211. SHRI PAWAN DIWAN Will the PRIME
MINISTER be pleased to state *

(a) the places in the country where Central Drug
Stores are set up;

(b) the value of the drugs purchased by these Drug
Stores during the last three years,

(c) the names of the State Governments which have
discontinued receiving supply of drugs from these
Central Drug stores;

(d) the reasons therefor; and

(e) the remedial steps taken by the Union
Government thereon?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) The Government Medical Store Depots
are set up at New Delhi, Bombay, Calcutta, Madras,
Guwahati, Hyderabad and Karnal.

(b) A Statement showing value of the drugs
purchased by different Government Medical Store
Depots during the last three years is enclosed.

(c) to (e). The State Governments of Gujarat since
1981, of Maharashtra and Madhya Pradesh since 1986,
of Haryana and Pubjab since 1988, of Andhra Pradesh
since 1992 and of Bihar since 1994 have discontinued
drawing drugs from the Government Medical Store
Denots The Government Medical Store Depots supply
quality medicines/drugs on competitive rates. Each and
every batch is tested in the laboratories before supply
is made to the indentors However, procurement of drugs
by the States is the subject of concerned States. They
are at iberty to procure drugs from sources of their own
choices
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STATEMENT

Value of Medicine/Equipments Proqurred by Various
GMSDs during 1991-92 to 1993-94 °

GMSDs Year (Rs. in lakhs)

1991-92 1992-93 1993-94

1. GMSD, Bombay 888.00 1069.00 1394 00
2. GMSD, Calcutta  1380.00 3220.00 2950.00
3. GMSD, Guwahati  1565.00 2090.00 2322 00
4. GMSD, Hyderabad 1048.00 1082.00 1095.00
5. GMSD, Karnal 751.00 41178 357 42
6. GMSD, Madras 41097 512.35 73151
7.

GMSD, New Delhi 2132.61 2887.87 307876

[Translation]

Thalaeeemia

4212. SHRI JANARDAN MISRA :
SHRI PANKAJ CHOWDHARY -

Will the PRIME MINISTER be pleased to state -

(a) whether large number of children are suffering
from Thalassemia disease in the various parts of the
country;

(b) if so, the number of cases reported in each
State at present, and

(c) the steps taken by the Government to treat these
children?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) and (b). No definite data is available
with the Government regarding the number of children
affilicated with Thalassemia. However, according the
report received form Indian Coucncil of Medical
Research, it is estimated that on an average, 6000 to
8000 children are born every year with Thalassemia in
India.

(c) Thalassemia major is mainly treated by repeated
blood transfusions for correction of anaemia in these
children. Repeated blood transfusions load to iron
overioad which requires iron chelation to remove the
excess iron from the body and thereby prevent
complications due to iron overioad. So far the only
chelator available was Desferal injection. The infusion
pump and the injections are very expensive and are
being imported. To reduce the cost of treatment,
Government has offered customs duty exemptions on
these. Further an oral iron chelator, Défriprone has
recently been introduced into the market which is
expected to reduce the costs and facilities better
comphance for the oatients.
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The curative treatment for thalassemia is Bone
Marrow transplantation in cases where HLA matched
subling doner is avallable.

The ultimate aim is however, to prevent birth of
affected children. For this prenatal diagnosis has to be
done during pregnancy. This facility is at present
available in a limited manner at few centres in the
country namely Council's IlH, Bombay, Wadia Hospital,
Bombay and AlIMS, New Delhi.

[English]
Blood Donation

4213. SHRI SHIV SHARAN VERMA : Wil the
PRIME MINISTER be pleased to state :

(a) whether the Government propose to conduct
blood test for all the Central Government/Public sector
employees to determine the blood group;

(b) if so, the details thereof;

(c) whether the identification of blood group Is likely
to facilitate organising voluntary blood donation camps;
and

(d) if not, the details thereof?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) No, Sir.

(b) Does not arise.
(c) No, Sir.
(d) Does not arise.

New Industrial Policy

4214, SHRI NURUL ISLAM : Will the PRIME
MINISTER be pleased to state :

(a) the details of industrial entrepreneurs’
memoranda received so far by the Government after
the commencement of new industrial policy in respect
of the North-Eastern region of the country particularly
Assam;

(b) the industrial units actually established under
those memoranda with details of the investment made
therein and the employment provided so far, State-wise;
and

(c) the action taken/proposed to be taken to ensure
that all the units under the memoranda are established
In time?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF INDUSTRIAL
DEVELOPMENT AND DEPARTMENT OF HEAVY
INDUSTRY) (SHRIMATI KRISHNA SAHI) : (a) and (b).
Since the commencement of New Industries Policy till
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31st March 1995, 52 iIndustrial Entrepreneurs’
Memoranda (IEMs) including 43 in Assam have been
filed, with the Government for establishing new units/
new articles/expansion of existing industrial units in the
North Eastern Region for various industries including
metaliurgical, food processing vegetable oil and
vanaspati, electrical equipment, cement etc., with a
projected investment of Rs. 2225 Crores and projected
employment of 6613 persons Against these IEMs, till
end of March, 1995, 3 units in Assam had reported
commencement of commercial production (involving
investment of Rs. 4 Crores) to the Government of India.
However, as per information furnished by the State
Government of Assam 8 IEMs have been implemented
so far. Information on employment created trom
Implementation of IEMs is not centrally maintained

(c) it is for the State Government concerned to
extend all facilities to prospective entrepreneurs for quick
implementation of the investment intentions.

PM.R.Y.

4215. SHRI P.P. KALIAPERUMAL : Will the PRIME
MINISTER be pleased to state :

(a) whether the progress achieved so far under the
Prime Minister's Rozgar Yojana is low;

(b) it so, the reasons therefor;

(c) the number of applications received, rejected,
sanctioned and amount disbursed by Banks (Bank-wise)
under the scheme; year-wise and State-wise;

(d) whether more than one member of a family is
assisted under the scheme;

(e) if so, the reasons therefor;

(f) whether permission of collateral security of
immovable properties or third party guarantee Is a
requirement of getting loan under PM.R.Y.; and

(g) if not, the action being taken against those bank
branches which insist collateral security or third party
guarantee for advancing loan under this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF SMALL SCALE
INDUSTRIES AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM) : (a) and (b). Achievement
of number of beneficlaries sanctioned loan under PMRY
during the year 1993-84 and 1994-95 has been 79.4%
and 80.4% against targets of 40,000 and 2.20 lakhs for
the respective years. The performance position for the
year 1994-95 is provisional as final figures from some
States/UTs are awaited. This is enclosed as Statement-
I and Il .

(c) The State/UT-wise and bank-wise information on
relevant parameters Is given in enclosed Statement-|
and (V.
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(d) and (e) Unemployed youth may avail of
assistance under Prime Minister's Rozgar Yojana. In
case he/she is married only one of the persons in the
family viz the beneficiary or the spouse can be assisted

(f) Collateral security or third party guarantee is not
required under the scheme

MAY 3, 1885
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(g) As per the guidelines of the Reserve Bank of
India, banks are advised not to ask for collateral security
and third party guarantee under the scheme When
complaints are received they are taken up with the
Banking Division in the Ministry of Finance, the Reserve
Bank of India and the concerned Bank as the case may
be

STATEMENT-I

The Summary of Progress Under PMRY (1993-94)

S No States/UTs Target No of applications No of applications No of cases
X received recommended sanctioned

1 Andhra Pradesh 3335 22279 6340 3418
2 Assam 805 3833 1072 818
3 Bihar 3070 23779 5667 2015
4 Delhi 1390 16556 4345 622
5 Goa 200 387 261 86
6 Gujarat 1870 3148 1928 527
7 Haryana 725 2440 1991 792
8 Himachal Pradesh 305 816 454 201
9 Jammu and Kashmir 205 814 365 101
10 Karnataka 2050 16063 4110 1943
11 Kerala 2755 11481 3122 1606
12 Madhya Pradesh 2710 17032 8271 2992
13 Maharashtra 4630 12702 12202 4850
14 Manipur 200 2680 440 211
15 Mizoram 200 181 52 15
16 Orissa 865 7904 1997 842
17 Punjab 865 3506 2632 1030
18 Rajasthan 1410 25007 3251 1257
19 Tamil Nadu 3560 17031 7338 2794
20 Tripura : 200 543 254 124
21 Uttar Pradesh 4420 30214 12691 3985
22 West Bengal 4170 8236 5448 899
23 Andaman and Nicobar 200 166 83 33
24 Arunachal Pradesh 200 249 160 65
25 Chandigarh 200 409 262 81
26 Dadra and Nagar Haveli 200 291 179 112
27 Daman and Dw 200 63 50 10
28 Nagaland 200 232 100 39
29 Lakshadweep 200 20 8 Nil
30 Meghalaya 200 556 200 1567
31 Pondicherry 200 794 356 162
32 Sikkim 200 6 2 Nil
Total 229418 85631 31787
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STATEMENT-Il
The Summary of Progress Under PMRY (1994-95)
8.No. States/UTs Target No. of applications No. of applications No. of cases
received recommended sanctioned
1. Andhra Pradesh 25000 104288 33841 19294
2. Assam 6600 29402 8778 6404
3. Bihar 22150 70832 33041 7305.
4. Delhi 4540 27336 7894 458
5. Qoa 520 566 433 159
6. Gujarat 8500 21601 ) 13967 5707
7. Haryana 4100 14539 8802 4588
8. Himachal Pradesh 2100 7020 4724 2200
9. Jammu and Kashmir 2000 8988 4284 1880
10. Karnataka 15000 67554 30977 13402
11. Kerala 15000 74486 29524 8998
12. Madhya Pradesh 20000 52939 39663 21372
13. Maharashtra 20500 49061 48057 23230
14. Manipur 2000 6118 2379 1939
15. Mizoram 250 1884 387 80
16. Orissa 6570 21836 12815 5474
17. Punjab 4900 15918 11234 4258
18. Rajasthan 8300 53859 16314 8228
19. Tamil Nadu 17400 48706 29437 14348
20. Tripura 1000 2533 1263 733
21, Uttar Pradesh 27400 82318 - 53752 18520
22. Waest Bengal 22900 49945 34544 6624
23. Andaman and Nicobar 250 479 252 59
24, Arunachal Pradesh 250 730 310 168
25, Chandigarh 150 499 326 92
26. Dadra and Nagar Haveli 250 318 214 88
27. Daman and Diu 250 239 144 52
28, - Nagaland 250 744 226 63
29. Lakshadweep 75 47 35 12
30. Meghlaya 300 1314 429 312
31. Pondicherry 460 1811 904 476
32. Sikkim 250 170 137 37
Total ' 818180 429205 177000

Note : Figures in the case of some of the States/UTs are provisional.

STATEMENT-lI
Prime Minister's Rozgar Yojana for Educated Unemployed Youth (PMRY) Performance of

Banks for the Year 1993-94. (Rs. Lakhs)

Name of the Bank ] Target No. of Total Loan Sanc. Total  loans
appins. No. Amount No. disbursed

recd. , Amount

1 2 3 4 . 5 6 7
PUBLIC SECTOR BANKS

Stata Bank of India 8688 12580 56527 3425.34 644 276.36

State Bank of B and J 454 942 37 234.43 13 6.57
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i 2 3 4 5 6 7-
State Bank of Hydrabad 797 1239 799 470.54 237 83.26
State Bank of Indore 368 628 346 249.07 20 10.44
State Bank of Mysore 409 664 219 144.00 139 99.00
State Bank of Patiala 413 5§32 410 300.35 56 36 53
State Bank of Saurash 150 160 8s 30.25 24 7.78
State Bank of Travan 544 918 410 228.60 40 23.00
Allahabad Bank 1330 30486 990 705.02 486 23.29
Andhra Bank 1174 1540 818 488.56 117 50.75
Bank of Baroda 1962 3425 1284 854.32 170 83.25
Bank of India 2668 3797 1619 1046.67 155 69.88
Bank of Maharashtra 1197 2089 890 473.36 285 131.56
Canara Bank 2044 3918 1595 991.30 259 132.06
Central Bank of India 2978 5016 1931  1256.20 174 74.06
Corporation Bank 347 511 180 103.32 38 19.32
Dena Bank 1133 2360 594 368.60 143 75 42
Indian Bank 1550 2749 1308 855,35 84 4879
Indian Overseas Bank 1166 2703 1009 682.98 54 26 33
Oriental Bank of Com 482 1062 271 178.76 35 18.98
Punjab National Bank 2812 5992 2010 1480.89 222 103 18
Punjab and Sind Bank 520 1291 534 255.00 0 0.00
Syndicate Bank 1648 2288 756 408.82 89 34 25
Union Bank of India 1637 3052 1181 801.31 159 7599
United Bank of India 1882 1902 684 505.42 57 36.24
UCO Bank 0 2351 681 447.60 71 36.10
Vijaya Bank 868 1161 485 308.63 103 62 45
Total of Public 39239 66916 26997 17295.01 3433 1644.74
Sector Banks
Private Sector Banks
Bank of Madura Limited 125 126 5 3.27 2 138
Bank of Rajasthan Ltd. 152 207 145 86.44 6 306
Bharat Overs Bank Ltd.
Benares State Bank Ltd 55 47 27 19.40 2 070
Catholic Syr Bank Ltd 160 281 70 38.49 13 7.23
Dhanalskshmi Bank Ltd. 85 79 23 13.24 6 378
Federal Bank Ltd 0 331 89 54.18 30 18.94
J and K Bank Ltd. 77 121 54 36.25 26 18
Karnataka Bank Ltd. 106 127 26 13.77 4 2.65
Karur Vysya Bank Ltd. 0 54 13 8.57 0 000
Lakshmi Vilas Bank Ltd. 0 39 4 3.12 0 0.00
Nedungadi Bank Ltd. 115 107 47 23.61 18 8.67
Ratnakar Bank Ltd. 26 31 20 8.72 ] 0.00
Sangli Bank Ltd. 89 160 14 7.93 4 1.67
South Indian Bank Ltd. 142 230 57 24 47 13 4.41
Tamil Nadu Mer. Bank Ltd. 100 100 as 23.40 10 4.60
United West Bank Ltd. 324 195 (5 37.62 40 19.96
Vysya Bank Ltd. 127 145 63 41.16 4 3.03
Bareilly Cor. Bank Ltd. 27 63 18 10.85 3 0.93
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1 2 3 4 5 6 7
Nanital Bank Ltd. 26 60 22 10.98 6 2.82
City Union Bank Ltd. 27 27 27 16.70 0 0.00
Lord Krishna Bank Ltd. 40 63 18 8.18 6 2.98
Total of Pvt. Sector Banks. .1803 2583 853 490.32 193 105.81
Total of All Banks 41042 69499 27850 17765.33 3626 1750.55
Note : Figures of some Banks are provisional.
STATEMENT-IV
Prime Minister's Rozgar Yojana (PMRY)
Progress under PMRY for the Month Ended 31.03.1995

Name of the Bank - All Scheduled Commercial Banks
(Rs. Lakbhs)
State/UT Target Appli. Appli. Sanc. Appli. Disbursed Appli.
recd No. Amount No. Amount pending

1 2 3 4 5 6 7 8
PUBLIC SECTOR BANKS

State Bank of India 51315 81496 37666 23877.66 14253 7194.01 8234
State Bank of B and J 2862 5068 2220 1172.84 871 396.66 11.60
State Bank of Hydrabad* 5922 6424 3227 1548.66 1298 615.25 1508
State Bank of Indore* 2413 3663 1861 1189.76 00 239.35 946
State Bank of Mysore 2618 4528 2069 943.76 737 358.48 341
State Bank of Patiala 2129 3833 1984 1135.61 1273 665.49 176
State Bank of Saurash 1064 1084 618 261.65 463 203.62 0
State Bank of Travan* 3505 6846 2177 998.64 1268 578.63 2821
Allahabad Bank 11506 17309 6274 3810.46 1730 947 .22 758
Andhra Bank* 5949 4354 1565 797.8 172° 87.76 2501
Bank of Baroda 11192 18565 9668 5044.7 4404 2042 272
Bank of India* 13182 18450 8616 4763.31 3669 1715.81 4884
Bank of Maharashtra 6681 11322 6325 3185.99 4826 2317.83 1298
Canara Bank 10776 20894 11052 5530.77 4543 2217.61 346
Central Bank of India 16845 20419 19978 6740.334 4333 2233.57 4683
Corporation Bank 2157 3484 1651 885.21 854 432.25 171
Dena Bank 4280 6932 3413 1863.3 2138 1094 1055
Indian Bank* 7989 10575 4153 241452 1558 812.2 3599
Indian Overseas Bank 6034 10000 4473  2302.86 1739 848.51 2015
Oriental Bank of Com.* 2381 3687 1056 885.37 384 172.57 447
Punjab National Bank* 17398 6944 8943 5136.65 2955 1434.19 8381
Syndicate Bank 7808 12898 6424  2721.86 2410 1003.6 841
Union Bank of India 10189 16578 8471 4688.84 4060 1799.75 800
UCO Bank® 9258 12562 2563 1501.75 626 282.09 5558
Vijaya Bank* 3797 5297 2115 1151.38 1025 544 .54 800
Punjab and Sindh Bank* 319 3468 1414 817.03 113 375.70 1079
United Bank of India* 9157 17658 §30 2260 408 199.03 5818
Total of Public Sector Banks 229411 363296 154518 88581.23 63157 30771.51 58580
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1 2 3 4 5 8 7 8

PRIVATE SECTOR BANKS

Bank of Madura Limited* 746 508 120 63.23 57 29.94 \]
Bank of Rajasthan Ltd 988 1619 726 398.15 210 91.96 0
Bharat Overs Bank Ltd. 126 101 32 15.60 17 9.02 6
Benares State Bank Ltd.* 380 101 39 23.06 39 23.06 62
Catholic Syr. Bank Ltd.* 1061 421 53 34.98 22 15.95 0
Dhanaiskshml Bank Ltd.* . 538 696 177 99.42 162 82.52 318
Federal Bank Ltd.* 1788 2047 447 250.89 319 178.31 1035
J and K Bank Ltd.* 1840 2126 645 368.96 112 121.94 1092
Karnataka Bank Ltd.* 0 1157 192 104.43 138 84.13 190
Karur Vysya Bank Ltd 553 363 149 84.46 72 42.85 11
Lakshmi Vilas Bank Ltd.* 642 220 96 55.8 43 28.09 55
Nedungadi Bank Ltd.* " o819 680 152 70.82 92 38.65 341
Ratnakar Bank Ltd. 286 337 150 76.3 78 44 14
Sangli Bank Ltd.* 0 232 152 65.5 80 39.69 39
South Indian Bank Ltd 1315 1722 503 240.01 271 131.9 232
Tamil Nadu Mor Bank Ltd. 411 162 44 18.17 38 14.76 92
United West Bank Ltd.* 1278 1538 824 501.31 658 446.86 422
Vysya Bank Ltd.* 1545 1562 579 307.75 177 105.19 601
Bareilly Cor. Bank Ltd.* 137 150 35 21.50 17 9 56
Nanital Bapk Ltd.* 117 121 56 26.29 53 24.09 65
City Union Bank Ltd. 0 187 206 131.62 90 56.27 0
Lord Krishna Bank Ltd. 372 365 81 46.16 50 29.02 157
Total of Private Sector Banks 14742 16415 5458 3004.41 2785 1647.20 4788

Total of all Banks 244153 379711

168971

88585.64 65942 32418.71 63368

* Figures pertain to position as on 28 2.1995,

Cases in CAT

4216 SHRI G. DEVARAYA NAIK Wili the PRIME
MINISTER be pleased to state .

(a) whether pending cases of employees are
increasing in CAT;

(b) if so, the number of cases pending in CAT during
the last three years, and

(c) the steps taken by the Government for early
disposal of such cases?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI MARGARET
ALVA) : (a) and (b). No, Sir. This can be seen from the
tact that the number of cases pending as on 31st
December, 1992, 1993 and 1994 were 41035, 40028
and 39849, respectively.

(c) Efforts are made to fill up the vacancies of the
Chairman, Vice-Chairman and Members of the Tribunal
as expeditiously as possible so that the functioning of

the courts In the Tribunal is not disrupted. All the
Ministries/Departments have also been advised to
ensure prompt handling of cases before the Tribunal so
as to help in their speedy disposal.

Reservation for Physically Handicapped

4217. DR.LAL BAHADUR RAWAL : Wili the PRIME
MINISTER be pleased to state :

(a) whether the Government propose to increase
the percentage of reservation for physically handicapped
in Central Government jobs;

(b) ¥ so, the detalls thereof; and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI MARGARET
ALVA) : (a) No. Sir.

(b) Does not arise.
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(c) At present there is no justification for such an
increase.

Stay Ordere

4218, SHR!I R. SURENDER REDDY : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government are aware that frequent
grant of stay orders at the lowest level prevent the
public authorities to proceed with the execution of
schemes of public utility and which often result in cost-
escalation of schemes;

(b) if so, whether the Ministry or the Law
Commission has even conducted any study or
assessment about the extent of the same;

(c) if so, the details thereof;
(d) if not, the reasons therefor; and

(e) whether in view of the norms laid down recently
by the Supreme Court, the Government propose to
initiate action for amendments of the relevant sections
of the Criminal Procedure Code and the Indian Penal
Code for the guidance of and the compliance by the
lower level juduciary?

THE MINISTER OF STATE IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ) : (a) to (e). Information is being collected
and will be laid on the Table of the House.
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Unani Medicine .

4219. SHRI SYED SHAHABUDDIN : Will the
PRIME MINISTER be pleased to refer to reply givad to
unstarred question No. 486 give on 15 March, 19695
and State :

(a) the proposed outiay for research In Unani
medicine for 1992-93, 1993-84 and 1994-95 and the
actual expenditure during these three years, year-wise;

(b) the particulars of the research Institutions
affiliated to or administered by the Central Council for
Research in Unani Medicines; and

(c) the private Institutions which have been
sanctioned grants-in-aid for research by the Council?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) The proposed outlay for research in
Unani Medicine for the year 1992-93, 1993-94 and
1994-95 and the actual expenditure during these three
years Is as per Statement-l, enclosed.

(b) There are 32 Research Institutions/Units
affiliated to or administered by the Central Council of
Research in Unani Medicine as per details given in
Statement-ll, enclosed.

(c) The Central Council for Reasearch in Unani
Medicine has not sanctioned any grant-in-aid for
research to private institutions.

STATEMENT-|

Proposed Outlay Actual Expenditure (Rs. In lacs )

Plan Non-Plan Fw. Total Plan Non-Plan FW. Total
1992-93 186.00 200.00 4.20 390.20 183.61 273.17 5.07 461 85
1993-94 133.00 231 00 4.50 375.50 176.21 252.44 5.96 434.61
1994-95 251.85 237 00 5.00 493.85 225.75 221.51 5.26 452.52
Total 6§70.85 668 00 13.7 1259.55 585.57 747.12 16.29 1348.98

STATEMENT-I 3. Regional Research Institute

Central Counci¥for Research in Unani Medicine
Infrastructure for research updading of as on 1.4.95

CLINICAL RESEARCH SCHEME

1. Central Resqarch Institute
of Unani Medicine
Opp. E.8.I. Hospital
A.G. Colony Road.
Erragadda.”
Hyderabad§00 838.

2, 4feglonal Research Instituty
< of Unani Medicine,
1, West Meda Church Stree
Royapuram, Madras-800 001.

of Unanl Medicine
Bhadrak-756 001,
(Orissa)

Regional Research Institute
of Unani Medicine,

Nawab Manzil, Guzrl,
Patna-800 008.

Regional Research Institute
of Unani Medicine,

H.No. 163 and 184,

Tehri Pulliya, Kursi Road,
P.O. Batha saboli,

Aliganj, Lucknow.
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Regional Research institute
of Unanl Medicine,

Post Box No. 70,

A.K. Tibbiya College Hospital,
A.M.U. (New Biock),
Allgarh-202 001.

Regianal Research Institute,
of Unani Medicine,

J.J. Hospital Compound,
Behind Eye Bank,

Byculla, Bombay - 400 008

Rdgional Research Unit of
Unanl Medicine,
University of Kashmir,
Hazrat Bal,

Srinagar - 190 006.

Regional Research Institute of
Unanl Medicine,

79-B, ist Floor, Chitranjan
Avenue, Calcutta, 700073.

Clinical Research Unit,
A and U Tibblya College,

Karol Bagh, New Delhi - 110005.

Clinical Research Unit,
Community Centre, Neb Saral,
P.O. Mehrauli,

New Delhi - 110 030.

Clinical Research Unit,
Unanl Medical College,
Himmat Ganj,
Allahabad - 211 016.

Clinical Research Unit,
Ullaskar Dutta Road,
Karimganj (Assam).

Clinical Research Unit,
40-23, Park Road,
Kurnool - 518 001.

Clinical Research Unit,

Srl. Jayachamarajendra,
institute of Indian Medicine,
Bangalore - 560 009,

Clinical Research Unit,
Department of Pharmaceutically,
Gandhi Medical College,
Bhopal - 462 001

Clinical Research Unit,
368, Khoti Attanas,
Meerut - 250 002.

Clinical Research Unit,
Kurupatil Nina Memorial,
MES Orphange
Edathala - 683 564.
Alweye - Kerela.
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Clinical Research Unit,
G.H. Unani Tibbiya College,
Sanpatl Naka,

Surhanpur - 450 331,

Chinical Research Unit,

Unanl Medical College and Hospital,
K.B. Hidayatullah Road,

New Modi Khana

Anglo Urdu School Campus,

Pune 411 001.

Maharashtra.

Piiot Project
Kela Road, New Junior High School,
Ghaziabad, (U.P.).

DRUG RESEARCH SCHEME

Drug Standerdisation Research Unit,
IHMMR (Jamia Hamdard)

P.O. Hamdard Nagar,

New Delhi - 110 062.

Drug Standardisation Researh Unit,
National Botanical Research Institute
Rana Pratap Marg,

Lucknow.

Drug Standardisation Research
Unit, P.B. No. 684 Post Office -
Rayapatta, Dept. of Chemistry

New College, 87, Peters Road
Madras - 600 014.

Drug Standardisation Research
Unit, Central Research Institute
of Unani Medecine

Opposite E.S.l. Hospital
Eragadda, Hyderabad - 500 838.

Drug Standardisation Research
Unit, Dept. of Chemistry,
Central College,

Bangalore -°560 001.

Chemical Research Unit,

Dept. of Research in Unani
Medicine,

Near Office of the Dean Faculty
of Sclence,

A.M.U. Aligarh - 202 001.

U.P. ’
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SURVEY AND CULTIVATION OF MEDICINAL PLANTS
SCHEME

28. Survey of Unanl Medicinal Plants Institute,
C/o National Botanical Research Institute,

Rana Pratap Marg,
Lucknow.

LITERARY RESEARCH INSTITUTE

29,

Literary Research Institute
IHMMR (Jamia Hamdard),
P.O. Hamdard Nagar,
New Delhi - 110 062.
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FAMILY WELFARE RESEARCH SCHEME

30. Family Weltdre Research Unit
Government Nizamla Tibbiya College
Hyderabad - 500 002,

31 Family Welfare Reasearch Unit
J.J. Hospital Compound,
behind Eye Bank, Byculla,
Bombay - 400 008.

32 Information Centre and Library,
CCRUM - 61-65 Institutional
area, Janakpuri - 110088.

Allotment of Quarters

4220. SHRI MANORANJAN BHAKTA : Will the
PRIME MINISTER be pleased to state :

(a) whether the staff quarters for the faculty members
and other staff of the Institute of Health and Family
Welfare stands completed for the last one year;

(b) if so, whether these flats are not being allotted
to the needy faculty members of the Institute;

(c) it so, the reasons therefor;

(d) whethe the Government propose to allot these
flats to the faculty members immediately; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) to (e). The completion certificate In
respect of these flats Is yet to be given to the National
institute of Healith and Family Welfare (NIHFW), New
Delhi, by the CPWD. As soon as these flats are handed
over, allotment to employees can take place.

Khadi and Village Industries Commission

4221. SHRI RAM NAIK : Will the PRIME MINISTER
be pleased to state :

(a) whether the Government propose to close down
the Garhwal regional centre of the Khadi and Village
Industries Commission (KVIC);

(b) it so, the reasons therefor;
(c) the objects for setting up this centre; and
(d) the achievements made in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF SMALL SCALE
INDUSTRIES AND AGRO AND RURAL INDUSTRIES)
(SHRI M, ARUNACHALAM) : (a) and (b). Khadi and
Village Industries Commission (KVIC) has informed that
as a sequel to the recommendations/observations of
the High Power Committee on KVI Sector, it appointed
a committee to review the utility of Regional offices,
This Committee examined the matter in detail and
recommended closure of a few regional offices Including
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the one at Dehradun, KVIC has further informed that a
final decision in this regard has not yet been taken by
them.

(c) and (d). The regional Office, Dehradun was
opened with a view to cater to the needs of Garhwal
region of Uttar Pradesh and was assigned eight districts
namely, Dehradun, Paurl-Garhwal, Chamoli, Tehri
Garhwal, Uttarkashl, Saharanpur, Haridwar and Bijnour,

[Translation]
Power Generation from Wind Energy

4222. SHRI SURENDRA PAL PATHAK : Wil the
PRIME MINISTER be pleased to state :

(a) whether some experiments have been done in
some areas of Uttar Pradesh to generate power from
wind energy;

(b) if so, the details thereof;

(c) whether the Uttar Pradesh Government has sent
any proposal to the Union Government for approval in
this regard; )

(d) if so, the decision taken by the Union
Government thereon; and

(e) the amount provided/proposed to be provided
for the purpose in the current year/next financial year?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES AND
MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA KUMAR) : (a) and
(b). Non-Conventional Energy Development Agency of
Uttar Pradesh has installed wind battery chargers and
stand-alone wind generators for field trials in different
parts of the State including hilly regions. The capacity
of these units varies from 50 watts to 25 MW.

(c) and (d). The Uttar Pradesh Government had
sent a preliminary proposal for a 1.3 MW demonstration
wind farm project near Paurl In Pauri Garhwal District
of the State. The final proposal is yet to be received
from the State Government.

(e) Does not arise.
[English]
Solar Photo-Volitaic Power

4223. SHRI AMAL DATTA : Will the PRIME
MINISTER be pleased 1o state :

(a) the cost and efficiency of solar photo-voltaic
electriclty, both capital and running cost, as compared
to Thermal Power for purposes of domestic power
supply; and

{b) the progress achieved in installing and

supplying sofar photo-voltaic power in rural as welil as
urban areas?
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THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES AND
MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI! S. KRISHNA KUMAR) : (a) Solar
Photovoltaic (SPV) Power Plants have capital cost of
about Rs. 4 lakhs per kilowatt (includes the cost of
generation, distribution and specially designed
appliances). The yearly running cost is abount 2-3 per
cent of the capital cost. Sunlight to electriclty conversion
efficiency of the SPV modules, used in these power
plants, is in the range of 8-10 per cent. Thermal power
plants include various types of plants in different sizes.
The capital and running cost of the recently
commissioned coal based, Magawatt range plants, Is of
the order of Rs. 2.60 crores per Megawatt and Rs. 1.45
per unit at station bus respectively. The average
efficiency of the coal based steam plants is about 25
per cent. However, SPV Power plants are utilised in
Kilowatt range for decentralised power applications.

(b) About 1.5 lakh solar photovoltait systems of
approximately 12 Megawatts aggregate SPV capacity
have been Installed for providing power for lighting,
water pumping, telecommunications and other
applications in rural and urban areas of the country.

Public Grievances Redressal Procedure
4224. SHRI LALL BABU RAIl . Will the PRIME

MINISTER be pleased to state :

(a) whether the Government have made the
procedure of redressing grievances more effective; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF

PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI MARGARET
ALVA) : (a) Yes, Sir.

(b) Detailed Instructions have been issued by the
Department of Administrative Reforms and Publilc
Grievances relating to setting ‘up of internal grievances
redressal machinery in each Ministry/Organisation of
the Government.

The Instructions, inter alia, provide for

(i) the designation of a full-time Grievance
Officer as the Director of Grievances,

(Il) observance of every Wednesday of the week
as a meetingless day to hear and receive
grievances by officers of the rank of Deputy
Secretary and above;

(ili) displaying the name, designation, room
number, telephone number, etc, of the Director
of Grievances at a convenient place;

{iv) keeping a locked complaint box at the
reception;

(v) empowering the Directors of Grievances to
call for papers/documents where decision Is
pending for more than three months to ensure
speedy disposal;
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(vi) examining the grievances columns appearing
in newspapers for picking up cases for
redressing these grievances;

(vil) the Department of Administrative Reforms
and Public Qrievances aiso holds regular
meetings with the Directors of Grievances of
Ministries/States to review the grievance
redressal machinery for their effective
functioning and expeditious disposal of
grievances;

(vill) quanterly inspections of the public grievance
redressal machinery of selected Ministries/
Departments are also carried out every year
to ensure their effective functioning;

(ix) the policy relating to the grievance redressal
machinery is also reviewed from time to time;
and

(x) grievances received are scrutinized to identify
grievanceprone areas for conducting studies
by the Department of Administrative Reforms
with a view to improve the system.

Rural Dwelling Unite for SC/ST

4225. SHRI D.VENKATESWARA RAO :
SHRI SULTAN SALAHUDDIN OWAISI -

Will the PRIME MINISTER be pleased to state

(a) whether the Government propose to provide 10
lakh rural dwelling units under Indira Awas Yojana to
the Scheduled Castes and Scheduled Tribes and those
freed from bonded labour in 1995-96;

(b) it so, the details thereof,

(c) whether the Government propose to divert 10%
of funds allocated for Jawahar Rozgar Yojana to Indira
Awas Yojana; and

(d) if so, the impact thereof an employment
generation which i1s the main objective of the Yojana?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (DEPARTMENT
OF RURAL DEVELOPMENT) (SHRI UTTAMBHAI
HARJIBHAI PATEL) : (a) Yes, Sir. The Government
proposes to provide 10 lakh rural dwelling units to
Scheduled Castes and Scheduled Tribes, freed bonded
labourers and other rural poor below poverty line during
1995-96.

(b) An amount of Rs. 1000 crores have been
earmarked during 1995-96 for construction of 10 lakh
dwelling units under Indira Awas Yojana. The details of
the physical targets and financial allocation during 1995-
96 for the States and Union Territories are given in the
enclosed Statement.

(c) Yes, Sir.

(d) The construction of houses undet Indira Awas
Yojana Is done by the beneficiaries themselves and
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emphasis is given on self-help in construction of houses
by the beneficiaries themselves. Labour intensive and
cost effective specifications are encouraged. The
construction of Indira Awas Yojana houses will indirectly
provide more employment opportunities in fabrication and
casting of buliding components aiso. Therefore, there
should be no fall on employment generation under
Jawahar ‘Rozgar Yojana by diverting 10% of its funds to
the Indira Awas Yojana.

STATEMENT

Proposed Financial Allocation and Physical Target
Under IAY for 1995-96

S. State/UT's Allocation Target (No.

No. for IAY of Houses

(Central + State) to be Buiit)

(Rs. in Lakhs)
1 2 3 4

1. Andhra Pradesh 9705.26 77642
2. Arunachal Pradesh 99.64 797
3. Assam 3194.94 25560
4. Bihar 19036.51 152292
5. Goa 107.65 861
6. Gujarat 3562.61 28501
7. Haryana 855.79 6846
8 Himachal Pradesh 342.06 2736
9. Jammu and Kashmir 695.09 5561
10. Karnataka 6516.66 62133
11. Kerala 2370.85 18967
12 Madhya Pradesh 12297.99 93384
13. Maharashtra 10580.08 84641
14 Manipur 127.70 1022
15 Meghalaya 149.43 1195
16. Mizoram 62.95 504
17. Nagaland 160.16 1281
18 Orissa 7873.25 62986
19. Punjab 608.56 4868
20. Rajasthan 5109.36 40875
21. Sikkim 58.31 466
22. Tamil Nadu 9773.41 70187
23. Tripura 165.86 1327
24, Uttar Pradesh 23651.43 189211
25. West Bengal 8697.34 69579
26. A and N Island 58.96 472
27. D and N Havell 32.01 256
28. Daman and Diu 18.85 151
29 Lakshadweep 29.56 237
30. Pondicherry 5773 462
Total 125000.00 100,0000

UFYS
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Surplus Land Distribution

4226. SHRI HARISINH CHAVDA :
SHRI LALL BABU RAI :
DR. KRUPASINDHU BHOI :

Will the PRIME MINISTER be pleased to state :

(a) whether the Union Government have issued
fresh guidelines to States on distribution of surplus land,

(b) if so, the detalls thereof;

(c) the detalls of surplus land distributed by each
State as on March 31, 1995;

(d) whether progress of land reforms is slow in
some States;

(e) if so, the names thereof; and

(f) the corrective measures taken by the Union
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (DEPARTMENT
OF RURAL DEVELOPMENT) (SHRI UTTAMBHAI
HARJIBHAI PATEL) : (a) and (b). No fresh guidelines
have been Issued to the States on distribution of surplus
land.

(c) Based on the information received so far from
the States upto 31st March, 1995, the details of celling
surplus land distributed by each State are given in the
enclosed Statement.

(d) and (e). Land reforms is a multi-facet programme.
States have achieved different leveis of success In
different programmes.

(f) Land being a State subject, the responsibility of
implementation of land reforms lies with the State
Government. The Government of india only exercises a
coordinative and advisory iole. However, the
Government of India penodicaliy reviews implementation
of land reforms in the States. Government of India also
fixes up annual targets for distribution of celling surplus
land, and monitors the same from time to time.

STATEMENT

Regarding Surplus Land Distribution

(31st March, 1985)
(Area In lakh acres)

Area distributed

S No States/UTs

1 2 3
1 Andhra Pradesh 555
2. Assam 4.92
3. Bihar 2.95
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iy 2 3
4  QGujarat 1.32
5: Haryana 0.82
6 Himachal Pradash 0.03
7. Jammu and Kashmir 4.50
8. Karnataka 1.17
9 Korala 0.64
10. Madhya Pradesh 1.85
11. Mabharashtra 5.51
12. Manipur 0.02
13. Orissa 1.53
14. Punjab 1.03
15  Rajasthan 4.42
16. Tamil Nadu 1.54
17  Tripura 0.02
18. Uttar Pradesh 3.71
19  West Bengal 9.48
20. D and N Havell 0.07
21. Delhi Neg.
22. Pondicherry 0.01
Total 5§1.09
[Translation)

KVIC in Gujarat

4227. SHRI N.J. RATHVA : Will the PRIME
MINISTER be pleased to state :

(a) the amount of funds invested by the Khadi and
Vitage Industries Commission in various listed and
recognised Institutions in Gujarat till February, 1995;

(b) the number of institutions recognised by the
Commission in Gujarat during the last three years; and

(¢) the number of institutions to whom certificates
have been Issued during this period?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF SMALL SCALE
INDUSTRIES AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM) : (a) The amount of funds
invested by Khadl and Village Industries Commission
(KVIC) in Gujarat as on 31.3.1995 is as under :

Amount (Rs. in lakhs)

MAY 3, 1995

1 Gujarat Khadi and Village

Industries Board 5476.43
2. Drrectly alded institutions 21.07
Total 5497.50
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(b) and (c). Yearwise detalls of institutions are given
below :

Year Institutions Institutions to whom
recognised certificates given
(Number) (Number)
1992-93 4 61
1993-94 Nii 29
1994-95 1 Nil
UNICEF

4228. SHRI SHRAVAN KUMAR PATEL : Will the
PRIME MINISTER be pleased to state :

(a) whether the UNICEF has suggested various
means for curbing population growth and preventing
ecological and social catastrophe in its recent repor,

(b) if so, the main suggestions and observations
contained in the report; and

(c) the response of the Government thereto?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) The UNICEF REPORT TITLED ‘The
State of the World's Childern, 1995' is not primarily about
population control. Reference has, however, been made
in this Report about the interaction between poverty,
population growth and environmental degradation.

(b) and (c). The Report quotes the recommendations
of the International Conference on Population and
Development regarding the linkage of fertility with lower
child death rates, increasing economic securlty,
Increasing gender equality, and widespread availablility
of family planning information and services. These are
in accordance with the policies and programmes of the
Government of India.

[Translation]
Medical Facllities in Rural Areas

4229, SHRI LAKSHMI NARAIN MANI TRIPATHI
Wil the PRIME MINISTER be pleased to state :

(a) whether any new programme Is baing
considered by the Government to provide medicines
and medical facilities to the persons living in rural areas
of the country;

(b) if so, the detalls thereof; and
(c) i not, the reasons therefor?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) to (c) No, Sir. However, with a view
to ensure delivery of quality services, alternatives like
contractual appointments etc. have been suggested for
the States of Uttar Pradesh, Madhya Pradesh, Rajasthan
and Bihar.
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{English}
Primary Health Centres

4230. SHRI SUDHIR SAWANT : Will the PRIME
MINISTER be pleased to state :

(a) the number of Primary Heailth Centres
established in Maharashtra during 1993-84 and
1994-95;

(b) whether the doctors working under Ayurveda
and Homoeopathy schemes have been integrated In
rural heaith schemes; and

(c) it so, the details thereof?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) The number of Primary Health Centres
established in Maharashtra during 1993-84 and
1994-95 is Indicated below :

1993-94 - 1 .
1894-95 - 13
(b) and (c). Some State Governments have posted

additional ayurvedic/homoeopathic doctors at PHCs to
support the allopathic services.

[Translation]

Khadi Movement

4231. SHRIMATI SHEELA GAUTAM :
SHRI RAJESH KUMAR :
SHRI RAMESHWAR PATIDAR :

Will the PRIME MINISTER be pleased to state :

(a) whether the Government propose to accelerate
the Khadl Movement keeping In view the economic
condttions of the country; and

(b) It so, the steps taken proposed to be taken in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF SMALL SCALE
INDUSTRIES AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM) : (a) Yes, Sir.

(b) In order to promote production of Khadi,
Government has taken several measures through the
Khadi and Village Industries Commission (KVIC).
Following are some of the steps taken :

- Introduction of High speed Charkhas and 8

spindie Charkhas to augment the production
per artisan,

- Setting up of six more central silver plants,
- Enfistment ‘'of new Institutions,

- Revitalisation of sick and problematic
institutions,
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- Opening of avenues for export of Khadi,
- Improving the design and quality of Khadi,
- Introduction of improved looms,

- Increasing the wages of spinners and weavers
thereby increasing the productivity,

- Supply of quality raw materiais,

- Opening of new Bhavans/Bhandars, sales
counter for marketing of Khadi production, etc.

Acupuncture

4232, SHRI SATYA DEO SINGH :
SHRI PANKAJ CHOWDHARY .
SHRI RAMPAL SINGH :

Will the PRIME MINISTER be pleased to state :

(a) whether Incurable diseases like AIDS and cancer
can be treated through acupuncture;

(b) if so, whether the Government have conducted
any research In this regard; and

(c) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) No, Sir.

(b) and (c). Does not arise.
[English]

Closure of Projects

4233. SHRI RAM KAPSE : Will the PRIME

MINISTER be pleased to state :

(a) whether the Government have closed down
certain projects belonging to the Ministry of Science
and Technology:;

(b) if so, the detalis of these projects and the teasons
therefor; and

(c) the steps taken/proposed to be taken by the
Government for rehabilitation of the employees
retrenched due to the closure of these projects?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY AND
DEPARTMENT OF SPACE AND MINISTER OF STATE
IN THE MINISTRY OF SCIENCE AND TECHNOLOGY
(SHRI BHUVNESH CHATURVEDI) : (a) to (¢). S&T
projects provide opportunities for researchers to
undertake original work. This experience is in itself
invaluable in terms of skill development. The duration
for which the project personnel can be engaged is
clearly fimited by the duration of the project.
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T.B. Control

4234. SHRIMATI VASUNDHARA RAJE :
SHRI MOHAN RAWALE :
SHRI A. VENKATESH NAIK :

Will the PRIME MINISTER be pleased to state :

(a) whether five out of 1000 persons above five
years of age In the country have Infectious tuberculosis;

(b) # so, whether the World Health Organisation
have also estimated that nearly 15 to 20 million Indians
are having tuberculosis;

(c) it so, the reasons therefor;

(d) whether spurlous sub-standard drugs distributed
under the National T.B. Control programme is main
cause for this disease; and

(e) if so, the measures taken to provide quality
drugs In T.B. centres at reasonable prices?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) A sample survey Indicates that the
extent of sputum positive T.B. among people above 5
year of age is about 4 per thousand of population.

(b) Yes, Sir.
(c) Broadly the reasons are as under :
(1) less than 30% treatment completion;
(i) shortage of drugs,;
(1li) poor diagnosis;
(lv) emphasis on case detection rather than cure,

(v) inadequate infrastructural and/or back-up
support to the programme, and

(vi) multiplicity of the treatment regimens.
(d) No, Sir.
(e) Does not arise.

Remote Sensing

4235. DR. K.V.R. CHOWDARY - Wiil the PRIME
MINISTER be pleased to state the various programmes
and activities undertaken for data collection In the
country through Remote Sensing during the last three
years?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY AND
DEPARTMENT OF SPACE AND MINISTER OF STATE
IN THE MINISTRY OF SCIENCE AND TECHNOLOGY
(SHRI BHUVNESH CHATURVEDI) During the last three
years, Rémote Sensing data were continued to be
collected using indigenously developed indian Remote
Sensing Sateliites, IRS-1A and 1B launched on March
17 1988 and August 29 1991 respectively. With 1A

MAY 3, 1995
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and 1B satellites together providing 11 days repetivity
cycle, the whole country was covered more than 100
times in the last three years. Additionally, data are being
collected from the IRS-P2 sateliite since its launch on
October 15, 1994 by India’'s own Polar Satellite Launch
Vehicle (PSLV-D2). In addition, data from Landsat, NOAA
and ERS satellites are also made avallable to the users.
Remotely sensed data are being extensively used for
deriving appropriate information in various projects such
as Crop Acreage and Production Estimation, Integrated
Mission for Sustainable Development, forest cover
mapping, mapping of landuse/landcover, geological
mapping, ground water prospective zones demarcation,
mineral exploration, fishery potential, flood mapping,
environmental Impact analysis etc. by different users
belonging to Central/State Government organisations,
academic Institutions and others.

Rogly\nﬂdn Fee

4236. SHRI TARA SINGH :
SHRI V. SREENIVASA PRASAD :
SHRI GURUDAS KAMAT :
Will the PRIME MINISTER be pleased to state .

(a) whether the registration fee for patients visiting
OPD of AIIMS has recently been increased,

(b) it so, the detalls thereot and reasons therefor;

(c) whether the Government propose to exempt
Central Government employees and poor people from
this registration fee; and

(d) i so, the details thereof?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) Yes, Sir.

{b) The OPD/Speciality clinic registration charges
have been increased from Rs. 1/- to Rs. 10/- The charges
have been increased to generate additional resources
and utilise the same for better patient care.

(c) and (d). There is a provision to exempt the poor
and indigent patients from registration fees.

Heart Valve Banke

4237. SHRIMATI CHANDRA PRABHA URS : Will
the PRIME MINISTER be pleased to state :

(a) whether threre is any proposal to set up heart
valve banks to make heart valves easily available to
patients;

{(b) if so, the details thereof, State-wise;

(¢) the hospitals which have been granted
permission by the Government to set up the valve banka;
and

(d) the locations of the above hospitais?
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THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
QHATOWAR) : (a) to (d). Necessary information Is being
collected and will be laid on the Table of the House.

Agreement with Australia

4238. SHRI SARAT PATTANAYAK : WIill the PRIME
MINISTER be pleased to state :

(a) whether the Government have signed any
agreement with Australia for sea-bed mining in Indian
Maritime Zone; and

(b) if so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILISERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDO FALEIRO) : (a) No,
Sir.

(b) Does not arise.
[Transiation]

CGHS Dispensarles

4239. SHRI DATTA MEGHE : Will the PRIME
MINISTER be pleased to state °

(a) the number of Central Government Health
Scheme dispensaries in Maharashtra as on March 31,
1995,

(b) the amount spent on each of these dispensaries
during each of the last two years,

(c) whether the Government propose to open more
C.G.H.S. dispensaries in the State; and

(d) if so, the details thereot?

THE DEPUTY MINSTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHR! PABAN SINGH
GHATOWAR) : (a) There were 45 CGHS allopathic
dispensaries, 5 Ayurvedic units and 7 homoeopathic
units in the State of Maharashtra as on 31.3.95.

(b) Dispensary-wise expenditure is not being
maintained. However, total expenditure incurred on all
these dispensaries/units during the last 2 years is as
follows :

Rupees in Lakhs
1372.40
1437.63

1992-93
1993-94

(c) and (d). There are proposals to open 2 allopathic
dispensaries and 2 Homoeopathic units during the year
1995-98 as per the Annual Plan.
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Take Over of Private Hospitals

4240. SHRI PANKAJ CHOWDHARY :
" SHRI MAHESH KANODIA :

Will the PRIME MINISTER be pleased to state

(a) whether the Government propose to take over
some private hospitals;

(b) if 8o, the details thereof; &nd

(c) the time by which final decision is likely to be
taken in this regard?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR,) : (a) No, Sir.

(b) and (c). Do not arise.

Government as Litigant

4241. SHRI RAM TAHAL CHOUDHARY :
SHRI BHUBANESHWAR PRASAD MEHTA :

Will the PRIME MINISTER be pleased to state .

(a) the percentage of total cases of litigation in
various High Courts and Supreme Court relating to
Union Government and State Governments separately,
Court-wise;

(b) whether ex-party litigation of Union Government
and State Governments are pending since five, ten,
fiteen and twenty years;

(c) f so, the detalls thereof; and

(d) the steps taken/being taken by the Union
Government to settle such cases of litigation
expeditiously?

THE MINISTER OF STATE IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ) : (a) Information regarding the percentage
of total number of cases of litigation in various Courts
relating to Union and State Governments Is not kept at
any central point. However, a pretty large bulk of
litigation in Courts, Including, In particular, writ petitions
before the Supreme Court and the High Courts, consist
of cases to which the Government is a party.

(b) and (c). Information in this regard is not kept at
any central point.

(d) In order to consider the problem of arrears in
Courts and find out ways and means to deal with it as
expeditiously as possible, a meeting of the Chief
Ministers and Chief Justices was held on 4.12.1993
under the Chairmanship of the Prime Minister The
Conference adopted a resolution in which it
recommended several steps for speedy disposal of
cases in Courts/Tribunals, which have been accepted
by the Government and commended to all State
Governents/Union Territory Administrations and High
Courts/Tribunals for necessary action. Three Working
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Groups of Law Ministers, thereafter, met to cansider
further the commendations contained in the hbove
Resolution with regard to rural litigation, arrears of cases
In administrative tribunals and alternative dispute
resolution. The implementation of December, 1993
resolution and recommendations made by the Working
Groups were reviewed by the Law Ministers at their
plenary meeting held in Calcutta in November, 1994. A
copy of the Resolution adopted at the meeting is
enclosed as Statement.

STATEMENT

Law Ministers Meeting, 1994
THE CALCUTTA RESOLUTION
INTRODUCTORY

1. The Law Ministers met in Calcutta on 17th
November, 1994 to review the progress made in the
implementation of the Resolution adopted by the Chief
Ministers and Chief Justices in New Delhi on 4th
December, 1993 on the subject of arrears of cases in
courts and tribunals and also to colaborate further the
recommendations contained In the said Resolution with
regard to rural litigation, arears of cases in administrative
tribunals and alternative dispute resolution. The Union
Minster of State for Law, Justice and Company Affairs,
Shri H.R. Bhardwaj, was in the Chair. The Chief Justice
of India, Shri Justice A.M. Ahmadi, and the Chief Minister
of West Bengal, Shri Jyoti Basu, delivered special
addresses at the meeting

2. The Law Ministers expressed their appreciation
of the work done in the Working Groups of Law Ministers
which met in Bombay (6th October, 1994), Chandigarh
(31st October, 1994) and New Delhi (5th November,
1994).

IMPLEMENTATION OF CMs' AND CJs' RESOLUTION

3. The Law Ministers recalled with satistaction that
the CMs’ and CJs' Resolution was adopted unanimously.
‘They noted that the Government of india accepted the
recommendations contained in the said Resolution. The
Law Ministers took note of Doc LMM/94/No. 4
containing a statement showing follow-up action taken
on the recommendations made by the Chief Ministers
and Chief Justices. While expressing satisfaction that
the Central Government, the State Governments and
the judiciary have implemented certain
recommendations contained in the said Resolution, the
Law Ministers noted that the progress made in this
regard was not completely satisfactory. They underlined
the need to Implement the recommendations within
reasonable time. They considered that financial of other
constraints should not be allowed to come in the way
of implementing the recommendations contained in the
Resolution. They called upon all concerned to extend
full co-operation In the matter of implementation of the
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sald Resolution. The Law Ministers expressed the hope
that the State Governments would utilise the amounts
released by the Central Government based on a formula
approved by the Planning Commission of India.

ALTERNATIVE DISPUTE RESOLUTION

4. The Law Ministers recalled that the Chief Ministers
and Chief Justices emphasized the desirability of
disputants resolving their disputes by alternative modes
such as arbitration, mediation, conciliation and
negotiation, since they provided procedural flexibility,
saved valuable time and money and avoided the stress
of a conventional trial.

S. The Law Ministers considered that the Arbitration
Act, 1940 was no longer in tune with the international
thought on the subject and that comprehensive law on
arbitration be made, based largely on the UNCITRAL
Model Law on International Commercial Arbitration. They
further recommended that the said Law should also
contain provisions on conciliation modelled on the
UNCITRAL Conciliatioin Rules. The Law Ministers
recommended that the new law should apply to both
international and domestic arbitration and conciliation.

RURAL LITIGATION

6. The Law Ministers noted that the rural litigation
constituted a major part of cases currently pending in
courts and recalled that the Chief Ministers and Chief
Justices underlined the need for restructuring the judicial
system with a view to ensuring inexpensive and speedy
resolution of rural Iltlgatlén‘ They were generally of the
view that Nyaya Panchayats had .not established
themselves as effective instruments for settlement of
rural litigation.

7. There was general agreement that, given
adequate facilities, courts could effectively deal with
rural litigation. The Law Ministers noted in this regard
the Pilot Project Scheme evolved by the High Court of
Karnataka which led, within a period of one year, to the
disposal of about fifty per cent, of the cases in the
selected districts. While commending this Scheme, the
Law Ministers recommended the adoption of the
Karnataka model or a model similar to it in other States.
The Law Ministers noted that Madhya Pradesh and
Tamil Nadu have Introduced similar schemes in their
States.

8. The Law Ministers also considered that efforts of
subordinate courts in the matter of rural litigation would
need to be supplemented by those of Lok Adalats.
While noting with satistaction that Lok Adalats would
soon be given statutory- status, the Law Ministers
recommended that Inmediate steps should be taken to
facilitate the early into force of the Legal Services
Authorities Act, 1987. The Law Minister also noted that
the traditional and customary councils in the North-
Eastern Hill States have been rendering inexpensive
and speedier justice to the people of theee States.
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9.The Law Ministers recalied that the Chief Ministers
and Chief Justices commended that pattern ot
Congillation Courts in Himachal Pradesh and expressed ,
the hope that such Courts would be constitute in other
States soon.

10. The Law Ministers noted with satisfaction the
existence of mediation and conciliation centres In some
States like Tamii Nadu and recommended that such
centres should be established in other States also.

11. The Law Ministers recalled the recommendation
of the CMs and CJs that the provisions of the Code of
Criminal Procedure, 1973 In regard to appointments of
Special Judicial Magistrates and Special Metropolitan
Magistrates should be put to use by identifying cases
which they were empowered to deal with under the
Code, and emphasised that there was urgent need to
appoint such Magistrates.

12. The Law Ministers also felt that immediate
consideration should be given to the categories of
criminal cases which could be withdrawn if they were
pending for prolonged periods. In this context, the Law
Ministers noted with interest constitution of committees
in some States consisting of the Chief Secretary, the
Law Secretary and the Administrative Secretary, among
others, for the purpose of taking appropriate decisions
with regard to reduction of Government litigation in courts
and recommended that consideration should be given
to the constitution of similar committees in other States.
The Law Ministers felt that renewed efforts should be
made with a view to avolding frivolous litigation
involving Government. '

13. The Law Ministers further noted that the laws of
procedure and evidence were in need of reform.

ADMINISTRATIVE TRIBUNALS

14. The Law Ministers recalled that the Resolution
of CMs and CJs considered that the recommendations
made therein should mutatis mutandis, be enforced even
In respect of administrative tribunals and that
Government should undertake an examination of
problems connected with arrears of cases in those
tribunals. In particular, they had drawn attention to the
recommendations in the said Resolution with regard to,
among other things, fixation of time-limits within which
proposals for appointment of members of tribunals
ought to be processed, perlodic review of the optimum
strength of members in each tribunal, granting of
adjournments only in exceptional circumstances, time-
limits for oral argumnets, need for short judgements,
grouping of cases, provision of modern equipments to
tribunals, priority to old cases, and the need for reserved
judgements to be given within a reasonable time.

15. The Law Ministers noted that the Working Group
on administrative tribunals reviewed the working of
administrative tribunals constituted by the Central
Government. They took note of Doc. No. LMM (WG-ill)/
84/3 containing a working paper on “Review of the
Working of Administrative Tribunals”.
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16. The Law Ministers agreed that the
recommendations in the resolution of the CMs and CJs
in respect of administrative tribunals should be
implemented as early as possible. They considered that
vacancies in these tribunals should be filled up without
delay so that the arrears did not mount,

17. The Law Ministers also considered that the
tenure of appointment of members of the tribunals
should be for fairly longer periods and that the provisions
in various enactments in this regard should be reviewed.

18. The Law Ministers also emphasised that care
should be taken to ensure that only persons who have
among other things, requisite ability to handle cases,
proper personal conduct and ethical behaviour firmness
and fearlessness were appointed as members of
tribunals.

19. The Law Ministers were also of the opinion that
disputes between Government and public sector
undertakings and one public sector undertaking and
another public. sector undertaking ought not to go to
courts or tribunais and that such disputes should’ be
settled between the parties amicably.

20. The Law Ministers also considered that the
selection committee constituted for making
recommendations for appointment of members of
tribunals should be headed by the Chief Justice of
India or his nomine at the Central level, and by the
Chief Justice of the concerned High Court or his
nominee at the State level, and that such a seleclion
committee should be a standing body.

21. The Law Ministers ailso considered that the
administrative control over all tribunals at both Central
and State levels should be entrusted to a single
Ministry/Department.

22. The Law Ministers were also of the opinion that
orders passed by administrative bodies should
invariably be speaking order so that tribunals could
appreciate what actually weighed with the authorities in
taking their decisions.

23. The Law Ministers expressed their deep
appreciation to the Government of West Bengal for
inviting them to hold the present plenary meeting in
Calcutta and making all efforts to make It successful.

Calcutta;
The 17th November, 1994.

[English]
Funde for Malaria Eradication Programme

4242. SHRI K. PRADHANI : Will the PRIME
MINISTER be pleased tb state :

(a) the funds earmarked for eradication of malaria
from the country;
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(b) whether the funds provided during the last tew
years to the malaria prone states were inadequate and
National Malaria Eradication Programme has also
recently not achieved success in eradicating malaria;
and

(c) f 8o, the steps taken to enhance the allocation
and revamp the National Malarila Eradication
Programme?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AHD FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) A Provision of Rs. 119.00 crores has
been made for National Malaria Eradication Programme
(NMEP) during 1995-96

(b) and (c). Considering the fact that NMEP Is a
Centrally sponsored scheme being implemented in the
States on 50-50 cost sharing basls, the funds provided
for the programme during the previous years were
adequate.

For intensification of Implementation of the
programme, 100% Central assistance to Seven North
Eastern States is being provided since Degember, 1994

Further, a proposal seeking World Bank Assistance

for the control of malaria in the tribal areas of the States .

of Andhra Pradesh, Bihar, Madhya Pradesh,
Maharashtra, Gujarat and Rajasthan 1s under
formulation.

Central allocation for Malana for 1995-96 has been
enhanced by 32.2% over the allocation for the previous
year

International Conference on Population

4243. SHRI DHARMANNA MONDAYYA SADUL -
Will the PRIME MINISTER be pleased to state .

(a) whether a meeting of State Family Welfare
Secretaries to discuss follow up measures to be taken
on the recommendations made by the International
Conference on population and Development was held
in Delhi on the 3rd and 4th April, 1995;

(b) if so, the detalls thereof; and
(c) the outcome thereof?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) Yes, Sir.

(b) and (c). The main objective of the meeting was
to sensities the State Secretaries on the
recommendations of Cairo Conference. The meeting
also discussed follow-up steps like organisation of
Reproductive Health services, Replacement of
quantitative contraceptive targets by qualitative
indicators In selected districts, etc.
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PS.LV.

4244. SHR! CHITTA BASU : Will the PRIME
MINISTER be pleased to state :

(a) whether there has been internal sabotage in the
first PSLV experiment;

(b) i so, whether the matter is under Investigation
by CBI; and

(c) If so, the progress of the Investigation?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY AND
DEPARTMENT OF SPACE AND MINISTER OF STATE
IN THE MINISTRY OF SCIENCE AND TECHNOLOGY
(SHRI BHUVNESH CHATURVEDI) : (a) No, Sir.

(b) and (c). Do not arise.

Alcoho! Related lliineeses

4245. SHRI S.M. LALJAN BASHA : Wilt the PRIME
MINISTER be pleased to state :

(a) whether the Government are monitoring
expenditure on Nation-wide illnesses emanating from
alcohol consumption; and

(b) # so, the computed expenditure per annum for
treating people sutfering from alcohol related Ilinesses?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) Thera is no such'monitoring system

(b) Does not arise.

IAS and IPS Officers In Jammu and Kashmir

4246. SHRI RABI RAY : Will the PRIME MINISTER
be pleased to state :

(a) whether attention of the Government have been
drawn to the news-item appearing in the Tribune,
Chandigarh edition on April 11, 1995 captioned “IAS-
IPS rift over policy”;

(b) if so, the reaction of the Government thereto,
and

(c) the remedial measures taken by the Union
Government to resolve the rift?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINSTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY AND
DEPARTMENT OF* SPACE AND MINISTER OF STATE
IN THE MINISTRY OF SCIENCE AND TECHNOLOGY
(SHRI BHUVNESH CHATURVEDI) : (a) Yes, Sir.

(b) and (c). The State Government had issued an
order regarding the writing of the confidential rolls of
some district officers inter-alla District SPs by the Deputy
Commissioners of the District. The Matter was
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subsequently reviewed by the State Government and
the orders have been rescinded.

[Translation]
Foreign Assistance for Rural Development

4247. SHRI PHOOL CHAND VERMA : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government have received foreign
assistance for Rural Development Schemes; and

VAISAKHA 13, 1917 (Saka)
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(b) if so, the detalls thereof State-wise and scheme-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (DEPARTMENT
OF RURAL DEVELOPMENT) (SHRI UTTAMBHAI
HARJIBHAI PATEL) : (a) Yes, Sir.

(b) A Statement indicating the details of projects
(State-wise) under foreign assistance relating to Rural
Water Supply and Sanitation Programmes is enclosed.

STATEMENT
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